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The Lok Sabha met at Eleven of the Clock.

[HON. SPEAKER in the Chair]
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.. (cTaET)
I STEAET : T TET 341.
Y. SR =T S
... (Tg™)
11.0% hrs

At this stage, Shri B. Manickam Tagore, Sushri S. Jothimani
and some other hon. Members came and stood on the floor near the Table.

... (TGYF)
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*WRITTEN ANSWERS TO QUESTIONS
(Starred Question Nos. 341 to 360
Unstarred Question Nos. 3911 to 4140)
(Page No. 10 to 791)

AT ITETET : AT TSR, AT 3TU S & b T Fef| TS 7 Fe I AT 77
! BICT 81 3FR MY A Bl DRIGTEN TEl wel =T =18 & Al A Dl BRIATET 3T RE
9 e & foTu TRAfiiet bl STt &

.. (FagT)
11.01 hrs

The Lok Sabha then adjourned till Twelve of the Clock.

*Available in Master copy of Debate, placed in Library.
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12.00 hrs

The Lok Sabha re-assembled at Twelve of the Clock.

(Shri Rajendra Agrawal in the Chair)
At this stage, Sushri S. Jothimani, Shri Benny Behanan and some other hon.
Members came and stood on the floor near the Table.
... (Tg4g1)

TR AUTART : AR TSR, $6 Wl 0 T[T JRTd ol gog UTH 8 & |
1Y STEYET it =1 T[T YT el et T T b fo1q A fer e 8 b1 & |

... (TGYF)

12.0% hrs
PAPERS LAID ON THE TABLE
AR AT : 379 U T e IR I ST |
Y 3T X HEETe St |
SR BRf FATCT § 16T HAT TAT AEPhT HTerd § AT 71 (37 3S{T I
qearen) : AeIey, o sfiue Iy 956 Sff & 3R 9, § f=1ferRad v 9T yeat W)

YT § :-

(1) (Th) BB S R S, DIABT & ay 2021-2022 & dfd
e Ufciaed &F v wfa (B qor ofnl Iwaxun) dor
SRATIRI AT ok |

@)  HADT SIP AN IS, PIABIT P aY 2021-2022 P HRIBRT Y
IRBR GRT FHIET Y T Tfer (BT ToIT RIS T |
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(2) Iuh (1) A IfcetRee T3 Bl FHT USeT IR & 4 §Y fAcid & PHRuy a1
T faaRor (&<t eI SRS Fwa) |
[Placed in Library, See No. LT9259/17/23]

... (Tag™)

STt 9Tfeh HATeRT § ST HAT TAT WTeT URIFARUT SENT HATT § 5T T3 (37

TgIs Rig ued) : 78y, § FrforRad o T Yo R @ § -

1) (D) RIS rer Hrenfieh, Semefierdr Ud Jeee GeM, TR &
ay 2021-2022 & AT Ui $ U Uiy (BT e st
SHREHRUT) TAT SRATIRITET oy |

@ RIS @y Wefiih!, Semefierr W@ Haed S8, TodgR &
a¥ 2021-2022 &b BRIBRUT Dbl ABR GRT FHIET DT Tep UfeT
(T AT ST FER) |
(2) ST (1) 7 SfoaTRad Wl T THT UTel R @ H 8U fded & HRur sai=
T faaRor (BT 2T SRS ) |

[Placed in Library, See No. LT9260/17/23]

.. (STTYTT)
HON. CHAIRPERSON: No, please do not show any placard.
... (Interruptions)
HON. CHAIRPERSON: Please go back to your seats.
... (Interruptions)
N AT & 15T HAY; BRIAT HATAT H ST {3l TAT W AT | 57 H3T (377
I AT IERIE) : 78Iy, § FfoRad o7 I97 yodt IR & § -
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(1)

794

fr=1feTRaa Tt &Y Tah-Uep Ufer (favet eI JRIST Feahwun):-

(Tp)

)

()

YRR et faed e forfiics o Yot H31erg & &9 99 2022-
2023 & foTT §3IT AT ST |

[Placed in Library, See No. LT9261/17/23]
qes et fepry o fetfics o Yot 5T & dier ay 2022-2023
o T gaT AT STTU T |

[Placed in Library, See No. LT9262/17/23]
YR Yefcel e ferfics qerm et #afefd & &ter ay 2022-2023
o T gaT AT 17U |

[Placed in Library, See No. LT9263/17/23]

(TR)

SRPI SR fAfICS TeAT et HaTerT & i ¥ 2022-2023 &
foTT garm Fsitar STu |

[Placed in Library, See No. LT9264/17/23]
e e e forfiics eI et Ao & & 9y 2022-2023 &
foTT g FFsitaT SITu |

[Placed in Library, See No. LT9265/17/23]
HicpuT Xt (I foAfice T Yot 51T & o 9 2022-2023 &
foTT garm Fsitar STo |

[Placed in Library, See No. LT9266/17/23]
TR Yol @HUM iR Gfed M fafics qor e Fareg &
Y 2022-2023 & foTY ZAT FHSHIT ST |

[Placed in Library, See No. LT9267/17/23]
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(33)  SerdT TUS GusT fIfiics qT et 71erT & &9 9y 2022-2023 &
T g FsitaT SITo |
[Placed in Library, See No. LT9268/17/23]
@ IR HeR e ffies doIT Xt 9o & e af 2022-2023
& foTq gatT e Iar S |
[Placed in Library, See No. LT9269/17/23]
(&) Igcy foIfice Tt et HATerd & sie 9y 2022-2023 & 1Y g31
ESIAT SO |
[Placed in Library, See No. LT9270/17/23]
(2) T ST, 1989 DI GRT 199 & ST f*F-ToTRac SHTERTATISNT T Teh-
T Uiy (BT eI RISt TRahuT): -
(Th) Nold NS SR (FMer) PR, 2023 ST 7 BRaT, 2023 & YR &
R 5 STTeREET . |11, 83(37) § UepTfIcd §T o |
[Placed in Library, See No. LT9271/17/23]
(@)  PIcThIaT HeT Yol AT (FNeH) R, 2023 ST 15 WRaxT, 2023
& UR P IS0 H ARG F. AL, 100(37) F FebriarT g7
o |
[Placed in Library, See No. LT9272/17/23]
(3)  HuT AffE, 2013 T GRT 394 Y JU-URT 1(F) & IfRTT F=farRaa
Tl BT Up-Tdh UfT (feral oI RISl TRanvun):-
(TP) ST o T et T ferfes, 78 fieed & ay 2021-2022 &
DHRIDRUT T ADN GRT FHIET |
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@ IS ST iy et e fafies, 8 feeett @t 9 2021-2022 @T
e Ufcded, eRITURITAT oRg ToIT S R FRIAS-T8TeRgTuR 8dh
&Y feafor |
(4) ST (3) W SfoaTRad Tl T THT UTel R & H 8U fdeig & HRur sai=
T foreaRuT (fRe<t eIT 3fISi TRahuT) |

[Placed in Library, See No. LT9273/17/23]

(5) (W) TANREHY BrSeeH, 718 faeatl & a¥ 2021-2022 & aTfies Hfcida
T U Hfer (vt AT SIS HTRUT) TRAT RATIRIfEIT oy |

@)  TAIRER BISSeH, 8 fawell & ¥ 2021-2022 & HRIG H
IRBR GRT FHTET T T TfeT (B e 3Rl ) |
(6) ST (5) 7 SfoaTRad Ul T THT UTel IR 3@ H 8U fdeig & HRur gai=
T faaRor (&<t eI SRS Fa) |
[Placed in Library, See No. LT9274/17/23]
... (STFY)
R&IT HATrT ¥ 1o 73 FAT RS {31 & 6T H31 (TSANhe ST WE) : T8I,
& F={eTRIS o T Yol R IEAT § -

(1)  (IP) Bl A & Y 2021-2022 F TGS TR Hferde 6w il
(Y ToIT SISt HEPHROT) TAT ATIRIEIT Ry |
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@) BT 9IS & aY 2021-2022 & HRIGIUT HI IRGR GRT THET &
R ¥ foaRor (BT eI SRl Fve) |

(2) IUYH (1) H IfeetRae T3l T T Ucel UR @ H §U faeie & R g9
T faaRor (BT 2T SRS ) |

[Placed in Library, See No. LT9275/17/23]

(3) o rfAafE, 2013 H GURT 394 HY IU-GRT 1(F) &b IFHT Fr=ferRad
TAT T Ueh-Ue TfeT (BT qT SRISiT ey

@) (W) IS Rldved H fAfies, I8 & a¥ 2021-2022 & HRIGRT

BT IRBR GRT THET |

@) IS Elhex M farfies, a=1g @ ay 2021-2022 &7 afSd
gfider, SRITIRIAT oRd TR S9 R FRiFdm-Aeerasied &l
fewafor |

[Placed in Library, See No. LT9276/17/23]

(@) (W) U By fAffics, MY P a¥ 2021-2022 & HRIBRU bl

TRBHR GIRT GHIETT |

@) U PEheH fIfics, PR @1 9y 2021-2022 BT A1 Hfrde,
TG ol ToIT S R fFRIFAd-TeTeRgIRIed ol feodforT |

[Placed in Library, See No. LT9277/17/23]

(M (W) AT AeeT fafcs, SERIgT & a¥ 2021-2022 & HRIBRU bl
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TRDR GIRT FHIET |
@) 3fear e fafiics, <evig @1 ay 2021-2022 T aTfie Hfdde,
SIRATARIATT oRg T I TR RS- TeTeaTRIed & fewafor |
[Placed in Library, See No. LT9278/17/23]
@) (@) EeYd gfedr fafics, dMYR & af 2021-2022 B BRIGRT DI
TRBR GRT FHIET |
@)  Tersed ST s, SR BT ay 2021-2022 BT 1D Hfcde,
SRITORIEIT oY oI I WR R - HeTelarRIard & fewfor |
[Placed in Library, See No. LT9279/17/23]
(4) RT3, 1957 &Y SU-GRT 11 & T TfST GRT 184 & AT SR
STTRRTEAT . BII3M. 24(37) S 21 =R, 2022 & 9RT & I H
TpTRIeT g3 off oI foRTeh SR I8 Srfergfer febam T ot fob wRa AR &
AT AR IR ARFT H faed™ aaam el o= ¥ J 37 b
fafrse Y & B 3iR I8 R AT  Fa BiseaH X 81T, 6T T Ui
(et ToIT QTSI TR |
[Placed in Library, See No. LT9280/17/23]
... (Tag™)
WS PR HATer T # Ao AT TAT FEPRT HATO H 1T HAT (AT ST I
TEETe) : HEISd, i FIET AT St bt AR W, H FferRee U G ueel UR Il &;-
(1) o= IRIFRIT, 2013 fHT aRT 394 HY IU-GRT 1(F) P I fF=IeTRae Tt
T Tp-Tap Hfe (Brat qIT RIS HEasun):-
(W)  TIATSUA (s faafics, 78 fewelt & a¥ 2021-2022 & BRIGRUT
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(2)

3)

(4)

()

(a1

799

T ARDR FIRT FHIET |

TRTEve () forfice, 98 Reelt @1 af 2021-2022 @1 aiffe
fcraed, SRR kg qUT 9 W Fe-TgeaRieds o
feaaforT |

ST (1) H IfectRad Tl T AHT Ueel WR & H §U et &b HRur 91
AT faRoT (vt eI JRIST Fapvv) |

(Up)

(a1

[Placed in Library, See No. LT9281/17/23]
HICATD FATPRUT HIENfIh FEAM, U™ & a9 2021-2022 &
aTfies ufcraesT it uap ufer (Bt e SfiotT Awasun) deim SRaTaRiféT
oY |
HICATD FATPRUT HIENfIh FEAM, U™ & a9 2021-2022 &
HRIBRUT Dl TAROR FRT AHIET DT T Uy (RSt TAT ST FFhwvn) |

SUh (3) W IfetRa Tl BT THT UeeT W & A §Y Ieia & PRoT g2
T faaRor (&<t eI RIS ) |

(Up)

[Placed in Library, See No. LT9282/17/23]

BRI USRI PRI Ud Hienfidht T, o8 & ay 2021-
2022 &% I ufcre &t @ ufer (B qem it da) qor
AETIRI3IT o’y |

LT USRAR JAPRIRSHT v denfidh Term e, 918 & ay 2021-
2022 & HRIBRUT DT IRDBR FRT THIET f b TfeT (Bt T=IT 3hef

GEDHIT) |
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(6) SUAh (5) H IfeetRae T DI FHT geeT W & H §U feid & PHRuT e
T faaRor (BT 2T SRS ) |

[Placed in Library, See No. LT9283/17/23]
... (TIYT)

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY

WELFARE (DR. BHARATI PRAVIN PAWAR): Sir, | beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English versions) of
the All India Institute of Medical Sciences, Guwahati, for the

year 2021-2022, along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of Medical

Sciences, Guwabhati, for the year 2021-2022.

(2) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.
[Placed in Library, See No. LT9284/17/23]

(3) (i) A copy of the Annual Report (Hindi and English versions) of
the All India Institute of Medical Sciences, Nagpur, for the year

2021-2022, along with Audited Accounts.
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(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of Medical

Sciences, Nagpur, for the year 2021-2022.

4) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (3) above.
[Placed in Library, See No. LT9285/17/23]

(5) (i) A copy of the Annual Report (Hindi and English versions) of
the All India Institute of Medical Sciences, Kalyani, for the year

2021-2022, along with Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of Medical

Sciences, Kalyani, for the year 2021-2022.

(6) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (5) above.
[Placed in Library, See No. LT9286/17/23]

(7) (i) A copy of the Annual Report (Hindi and English versions) of
the All India Institute of Medical Sciences, Raipur, for the

year 2021-2022, along with Audited Accounts.
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(10)

(11)

(ii)

802

A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of Medical

Sciences, Raipur, for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (7) above.

(i

(ii)

[Placed in Library, See No. LT9287/17/23]

A copy of the Annual Report (Hindi and English versions) of
the All India Institute of Medical Sciences, New Delhi, for the

year 2021-2022, along with Audited Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of

Medical Sciences, New Delhi, for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (9) above.

(i)

[Placed in Library, See No. LT9288/17/23]
A copy of the Annual Report (Hindi and English versions) of
the All India Institute of Medical Sciences, Jodhpur, for the
year 2021-2022, along with Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of Medical

Sciences, Jodhpur, for the year 2021-2022.
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(12)

(13)

(14)

(15)

(16)

803

Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (11) above.
[Placed in Library, See No. LT9289/17/23]
(i) A copy of the Annual Report (Hindi and English versions) of
the All India Institute of Medical Sciences, Patna, for the
year 2021-2022, along with Audited Accounts.
(ii) A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of Medical

Sciences, Patna, for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (13) above.

[Placed in Library, See No. LT9290/17/23]
A copy of the Food Safety and Standards (First Amendment) Rules,
2022 (Hindi and English versions) published in Notification No.
G.S.R.33(E) in Gazette of India dated 20" January, 2023, under
Section 93 of the Food Safety and Standards Act, 2006.

[Placed in Library, See No. LT9291/17/23]
A copy each of the following papers (Hindi and English versions)
under sub-section 1(b) of Section 394 of the Companies Act, 2013:-
(i) Review by the Government of the working of the HLL Lifecare

Limited, Thiruvananthapuram, for the year 2021-2022.
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(17)

(if)

(i)

804

Annual Report of  the HLL Lifecare Limited,
Thiruvananthapuram, for the year 2021-2022, along with
Audited Accounts and comments of the Comptroller and
Auditor General thereon.

[Placed in Library, See No. LT9292/17/23]
Review by the Government of the working of the Goa
Antibiotics and Pharmaceuticals Limited, Goa, for the year

2021-2022.

Annual Report of the Goa Antibiotics and Pharmaceuticals
Limited, Goa, for the year 2021-2022, along with Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

[Placed in Library, See No. LT9293/17/23]
Review by the Government of the working of the HLL Infra
Tech Services Limited, Thiruvananthapuram, for the year 2021-
2022.
Annual Report of the HLL Infra Tech Services Limited,
Thiruvananthapuram, for the year 2021-2022, along with
Audited Accounts and comments of the Comptroller and

Auditor General thereon.

Statement (Hindi and English versions) showing reasons for delay in
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(18)

(19)

(20)

(21)

805

laying the papers mentioned at (16) above.

[Placed in Library, See No. LT9294/17/23]
A copy of the Annual Report (Hindi and English versions)
of the Jawaharlal Institute of Postgraduate Medical Education
and Research, Puducherry, for the year 2021-2022, along with
Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Jawaharlal Institute of
Postgraduate Medical Education and Research, Puducherry,

for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (18) above.

(i)

[Placed in Library, See No. LT9295/17/23]
A copy of the Annual Report (Hindi and English versions) of
the All India Institute of Medical Sciences, Raebareli, for the
year 2021-2022, along with Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of Medical

Sciences, Raebareli, for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (20) above.

[Placed in Library, See No. LT9296/17/23]
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(22)

(23)

(24)

(25)

(26)

(i)

806

A copy of the Annual Report (Hindi and English versions) of
the All India Institute of Medical Sciences, Bathinda, for the
year 2021-2022, along with Audited Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of Medical

Sciences, Bathinda, for the year 2021-22.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (22) above.

(i)

[Placed in Library, See No. LT9297/17/23]
A copy of the Annual Report (Hindi and English versions) of
the All India Institute of Medical Sciences, Mangalagiri, for
the year 2021-2022, along with Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of

Medical Sciences, Mangalagiri, for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (24) above.

(i)

[Placed in Library, See No. LT9298/17/23]
A copy of the Annual Report (Hindi and English versions) of
the All India Institute of Medical Sciences, Rishikesh, for the

year 2021-2022, along with Audited Accounts.
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(27)

(28)

(29)

(30)

(if)

807

A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of Medical

Sciences, Rishikesh, for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (26) above.

(i)

[Placed in Library, See No. LT9299/17/23]
A copy of the Annual Report (Hindi and English versions) of the
Post Graduate Institute of Medical Education and Research,
Chandigarh, for the year 2021-2022, along with Audited
Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Post Graduate Institute of
Medical Education and Research, Chandigarh, for the year

2021-2022.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (28) above.

[Placed in Library, See No. LT9300/17/23]
A copy of the Annual Report (Hindi and English versions)
of the National Health Systems Resource Centre, New Delhi,
for the year 2021-2022.
A copy of the Annual Accounts (Hindi and English versions)

of the National Health Systems Resource Centre, New Delhi,
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for the year 2021-2022, together with Audit Report thereon.

(iii) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Health Systems
Resource Centre, New Delhi, for the year 2021-2022.
(31) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (30) above.
[Placed in Library, See No. LT9301/17/23]

32) i

) A copy of the Annual Report (Hindi and English versions)
of the National Institute of Health and Family Welfare, New

Delhi, for the year 2021-2022.

(i) A copy of the Annual Accounts (Hindi and English versions)
of the National Institute of Health and Family Welfare, New
Delhi, for the year 2021-2022, together with Audit Report
thereon.

(iii) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Health
and Family Welfare, New Delhi, for the year 2021-2022.

(33) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (32) above.

[Placed in Library, See No. LT9302/17/23]
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(34)

(35)

(36)

(37)

(38)

809

(1) A copy of the Annual Report (Hindi and English versions) of
the All India Institute of Medical Sciences, Bhubaneswar, for
the year 2021-2022, along with Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of
Medical Sciences, Bhubaneswar, for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (34) above.

[Placed in Library, See No. LT9303/17/23]

(i) A copy of the Annual Report (Hindi and English versions)
of the Pasture Institute of India, Coonoor, for the year 2021-

2022, along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions) by the
Government of the working of the Pasture Institute of India,
Coonoor, for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (36) above.

[Placed in Library, See No. LT9304/17/23]

(i) A copy of the Annual Report (Hindi and English versions)
of the International Institute for Population Sciences, Mumbai,

for the year 2021-2022, along with Audited Accounts.
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(39)

(40)

(41)

(42)

(if)

810

A copy of the Review (Hindi and English versions) by the
Government of the working of the International Institute for

Population Sciences, Mumbai, for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (38) above.

(i)

(if)

[Placed in Library, See No. LT9305/17/23]
A copy of the Annual Report (Hindi and English versions) of
the All India Institute of Medical Sciences, Bhopal, for the
year 2021-2022, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of Medical

Sciences, Bhopal, for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (40) above.

(i)

[Placed in Library, See No. LT9306/17/23]
A copy each of the Annual Reports (Hindi and English
versions) of the All India Institute of Medical Sciences,
Bibinagar, for the years 2019-2020 and 2021-2022, alongwith
Audited Accounts.
A copy each of the Review (Hindi and English versions)

by the Government of the working of the All India
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(43)

(44)

(45)

(46)

811

Institute of Medical Sciences, Bibinagar, for the years 2019-

2020 and 2021-2022.

Two statements (Hindi and English versions) showing reasons for

delay in laying the papers mentioned at (42) above.

(i)

[Placed in Library, See No. LT9307/17/23]
A copy of the Annual Report (Hindi and English versions) of
the All India Institute of Medical Sciences, Rajkot, for the
year 2021-2022, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of Medical

Sciences, Rajkot, for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (44) above.

(i)

[Placed in Library, See No. LT9308/17/23]
A copy of the Annual Report (Hindi and English versions)
of the National Institute of Tuberculosis & Respiratory
Diseases, New Delhi, for the year 2021-2022, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of
Tuberculosis & Respiratory Diseases, New Delhi, for the year

2021-2022.
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(47)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (46) above.
[Placed in Library, See No. LT9309/17/23]
...(Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT AND MINISTER OF STATE IN THE MINISTRY OF AYUSH
(DR. (PROF.) MAHENDRA MUNJAPARA): Sir, | beg to lay on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English versions)
of the Central Council for Research in Homoeopathy, New
Delhi, for the year 2021-2022, along with Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Council for
Research in Homoeopathy, New Delhi, for the year 2021-

2022.

(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

[Placed in Library, See No. LT9310/17/23]

(3) (i) A copy of the Annual Report (Hindi and English versions)

of the National Commission for Protection of Child Rights,

New Delhi, for the year 2021-2022, along with Audited

Accounts.
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(ii) A copy of the Review (Hindi and English versions) by the

Government of the working of the National Commission for

Protection of Child Rights, New Delhi, for the year 2021-2022.

4) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (3) above.

[Placed in Library, See No. LT9311/17/23]

... (Interruptions)
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12.02%: hrs

MESSAGE FROM RAJYA SABHA

SECRETARY GENERAL: Sir, | have to report the following message received from
the Secretary-General of Rajya Sabha:-

‘I am directed to inform the Lok Sabha that the Rajya Sabha at its sitting held
on Monday, the 13" March, 2023 adopted the following Motion in regard to the
Committee on the Welfare of Scheduled Castes and Scheduled Tribes:-

“That this House resolves that the Rajya Sabha do join the Committee

of both the Houses on the Welfare of Scheduled Castes and Scheduled

Tribes for the term beginning on the 1% May, 2023 and ending on the

30" April, 2024 and do proceed to elect, in accordance with the system

of proportional representation by means of the single transferable vote,

ten Members from amongst the Members of the House to serve on the

said Committee.”

2. | am further to inform the Lok Sabha that in pursuance of the above Motion,
the following ten Members of the Rajya Sabha have been duly elected to the said
Committee:-

1. Shri Abir Ranjan Biswas

2. Shri Anthiyur P. Selvarasu

3. Dr. V. Sivadasan

4. Shrimati Phulo Devi Netam

5. Shrimati Kanta Kardam
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6. Dr. Sumer Singh Solanki

7. Shri Nabam Rebia

8. Shri Kamakhya Prasad Tasa
9. Shri Samir Oraon

10.  Shri Niranjan Bishi’

... (Interruptions)
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12.03 hrs

COMMITTEE ON ESTIMATES
26" Report

st freTer av< die (TIFIR) : 98I, § YR SERT F1err A Fafdid ‘Seifded @l
(&M N &7 FeaiaT RvT S IR F Uiadher TR (2022-23) T 26aT Tl (e

CTIT ST FEBRUT) IR[T BReT § |

... (STTHT)
12.03"% hrs

COMMITTEE ON PUBLIC UNDERTAKINGS
Statements

£ WA PAR TAR (IR : Heled, H WHRI Iushal Feft Gffe &b H-Ts-prRarg

gfaeAl 5 sidfde fewfiRi/RadiReal &R SRAR GRT HI-TE-BRATs DI S dTlel

ferfeTRaeT fereRur (fa=<t oI SISt FEepvuT) FHT Yol UR G § -

(1) YRR I IR (W) & IR § Uger Ufdded (F=ed] dld 99 §
3iafde fCafir/RmReT )R TRHR GRT HI-TE-BRATS & IR § TSR IUDHAT
Heeft afefer &1 1097 gfcrde (FEEdt eid ) |

(2) G Plehloed fafcs (FRfivey & IR § R U (Fed! alle T4M)
3iafde Cafm/RmReT )R TRHR GRT HI-TE-BRATS & IR § TSR IUDHAT
Feeft aferfer &1 117 fcaeT (FEEdt dld ) |

(3) IR WreT A (TEeTS) & aR § AR Ufcdee (IFEd! el ) N fafdE
feoafOrRI/RIPIREN R ARBR GRT HITE-PRATS P TR H DRI IUHH| Gaell
AT BT 1237 Ufcrde (FAEdT el ) |
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(4) IS o UTaR HRURIA (TR foifies & R & 3med ufcdeT (st
Ap TN IFAdE fulR/RIpiRe R IRAR gRT HlE-HRas & IR F
ARBNY SUHHT Faely Gy 7 1397 ufcreT (F=edt i a9 |

(5) ‘fegeam Udemifcey foiffics (Tauuer) & IR H =Y ufide (FEd dld
) § e feafori/RIpIReT R IRGR GRT HI-TE-HRaAs & R § IRBRT
SUHHI Feeft AT BT 1437 Hfcrde (T e ) |

(6) ‘TR (Efsam) forfies & IR H uied ufteeT (EEdl Al | ¥ Sfdfaw
ORI/ RN G TR TARPR GRT HI-TS-HRATS P IR § TRBRT JUPAT  Fae!
AfAfY BT 15371 Ufcrde (FAEdT el ) |

... (cTgE)
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12.03% hrs

COMMITTEE ON PETITIONS
42™ to 48" Reports

SHRI BRIJENDRA SINGH (HISAR): Sir, | beg to present the following Reports

(Hindi and English versions) of the Committee on Petitions:-

(1)

(2)

)

(4)

S)

(6)

Forty-second Report on the representation of Shri Nikhil Verma regarding
extension of credit facilities to the local populace of Lakshadweep by State
Bank of India, Canara Bank and other Public Sector Banks.

Forty-third Report on the representation of Shri Praveen Kumar regarding
promotion and development of Tourism in Lakshadweep and other important
issues related therewith.

Forty-fourth Report on the representation of Shri Hanuman Beniwal, M.P.,
Lok Sabha regarding alleged arbitrary sanctioning of road development works
under Pradhan Mantri Gram Sadak Yojana (PMGSY-IIl) in Nagaur Lok Sabha
Constituency (Rajasthan).

Forty-fifth Report on the representation of Shri Deepak Sharma regarding the
need for revamping the Training Institute, namely, the Institute of Petroleum
Safety, Health & Environment Management [IPSHEM] at Betul, South Goa.
Forty-sixth Report on the representation of Shri B. S. Narasimhan regarding
revision of SAIL Pension Scheme and other issues related therewith.
Forty-seventh Report on the Action Taken by the Government on the
recommendations made by the Committee on Petitions (Sixteenth Lok

Sabha) in their Sixty-eighth Report on the representation of Shri Sanjay
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(7)

Bechan regarding saving the livelihood of millions of tobacco farmers,
labourers employed in Kevda and Mentha farming/tobacco industry and
harmonization of definition of 'Food' under the Food Safety and Standards
Act, 2006.

Forty-eighth Report on the Action Taken by the Government on the
recommendations made by the Committee on Petitions (Seventeenth Lok
Sabha) in their Thirty-third Report on the representation of Shri Kailash
Gorakh Patil, Chairman, Chopda Taluka Shetkari Sahakari Sootgirni
Maryadit, Chopda, Jalgaon (Maharashtra) requesting for release of subsidy,
restructure of loans, providing additional working capital from National
Cooperative Development Corporation (NCDC) and completion of inspection,

etc.

... (Interruptions)
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12.04 hrs

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHEDULED TRIBES
22" to 24" Reports

. (91.) ke FoivTE Wicdt (reveTeTe ufdm) @ Jeiey, d SFgfe Sfdl aer
S ST & ool Heell AT (2022-23) & F=forRad uftde (= aem

TSI FEPRUT) IRl DReTl § -

(1)

(2)

)

“MIRT & WY & STTo0e 338(5)(8) & STl IR fahT U sy saferet ey
3TN (CTATGRAY) b aTfies Tiferdai &b ST Tl b ARPR b SAfRBR &F H
gl HTHcll b HIY H PR GRT fhQ ST aTel IURF" faw & q1R SR fer Srferan
AT SR SIASHICRIT o eTor Feelt AT b 309 Ui (Aeted! alieh )
o Sicffere R IR TRBR FRT HI-TS-HRATS el 2247 Hfclre |

S SFIGFRIT ST faT G faepret 39 (CTCUhSivY) & riehror &t eter
s % IR & 2397 uferded (F=edt Ald aq9) |

Faled faeneri/bar ferert 3 W-Afcaae-dfcs srgal & Aoy e J
S STfcRIT AT SR SRl & ArTTb-3eed fary J e
R e/l Teral B Yfier vy & R H SFid SRl aei
3o SFSTTcRIT & dedTur Gaet Fffa & 173 gfdeT (Fgdl ol qun)
3icqfe RIBIRSIT IR ARDR FRT DI-TS-BRATS Feel 247 Hfcrae |

... (cTgE)
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12.04°% hrs

COMMITTEE ON PRIVILEGES
5" Report

Y g PR Rig (IaR) : eIy, d iR |ffr &1 igar nftae (et e

SIS HEBRUT) FHT UCeT IR G § |

... (cTgHT)

12.05 hrs

STANDING COMMITTEE ON CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION
26" Report

SHRIMATI LOCKET CHATTERJEE (HOOGHLY): Sir, | beg to present the Twenty-
sixth Report (Hindi and English versions) of the Standing Committee on Consumer
Affairs, Food and Public Distribution (2022-23) on Action Taken by the Government
on the observations/recommendations contained in the Twentieth Report of the
Committee (17" Lok Sabha) on the subject ‘Quality Control Cells (QCCs)’ of the
Ministry of Consumer Affairs, Food and Public Distribution (Department of Food and

Public Distribution).
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12.05% hrs

STANDING COMMITTEE ON COMMERECE
176" to 180" Reports

St i g8 (Meen): weiey, d arfiiey Jeel womdt |fifr & FrefoRad gfcrde

(&<t eI ST HRDRUT) FHT U IR TG § :

(1) IRT H $-afOreyT &7 Fae iR faffaT & Ix § affa & 1724
gfedes § afdfdse RyprRen/Rmfir R IReR §RT Hl-E-HRars
e} 17647 ufcred

(2) "faQITepR STRITRT &3 H AR A1 ST T J1feI R 38 Jecb IR H
AfIRT 31713 gfcrae A sidfdse i/ iRl ok TR&HR GRT &I-
TS-BRATS FaT 177497 Hfcrae|

(3) Teh Tl b SeuTe (3l e Rt Frafa g (S1$w) ugeli &
PEFIT & IR H AffT & 1704 gieed H sl
RYTTIR N/ ORI R ARBR GRT $hI-Ts-HRATs Fadt 178dT HfcraeH|

(4) IS T, IOy 3iR SR HATGT I SIS I AN (2023-24)
(FIRT <. 10) &t 17947 Hfcre|

(5) SN 3R INARD AR Hag YW, I iR ST 53T 6t
TSI T AN (2023-24) (AT . 11) Faell 1807 Hfcida |
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12.06 hrs
STANDING COMMITTEE ON TRANSPORT,
TOURISM AND CULTURE
344" to 347" Reports
SHRI TAPIR GAO (ARUNACHAL EAST): Sir, | beg to lay on the Table the
following Reports (Hindi and English versions) of the Standing Committee on
Transport, Tourism and Culture:-
1. Three Hundred Forty-fourth Report on the Action Taken by the Government on
the recommendations/observations of the Committee contained in its Three
Hundred Thirteenth Report on the subject ‘Promotion of Indian Tourism in Overseas
Markets — Role of Overseas Tourist Offices and Indian Embassies’.
2. Three Hundred Forty-fifth Report on the Action Taken by the Government on the
recommendations/observations of the Committee contained in its Three Hundred
Nineteenth Report on the subject ‘Progress made in implementation of Sagarmala
Projects’.
3. Three Hundred Forty-sixth Report on the Action Taken by the Government on the
recommendations/observations of the Committee contained in its Three Hundred
Twenty-third Report on the subject ‘Commission of Railway Safety’.
4. Three Hundred Forty-seventh Report on the Action Taken by the Government on
the recommendations/observations of the Committee contained in its Three
Hundred Twenty-sixth Report on the subject ‘Role of Indian Missions Globally for

the growth of Tourism in India’.
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12.06%: hrs

COMMITTEE ON SUBORDINATE LEGISLATION
26" to 29" Reports

SHRI BALASHOWRY VALLABHANENI (MACHILIPATNAM): Sir, | beg to present

the following reports (Hindi and English versions) of the Committee on Subordinate

Legislation:-

1.

Twenty-sixth Report on the status of framing of Subordinate Legislation viz.
Rules/Regulations/Statutes/Ordinances etc. under the National Institute of
Design Act, 2014 as amended in 2019.

Twenty-seventh Report on the status of framing of Subordinate Legislation
viz. Rules/Regulations etc. under various Acts being administered by the
Department of Defence in the Ministry of Defence, Government of India.
Twenty-eight Report on the status of framing of Subordinate Legislation viz.
Rules/Regulations under various Acts being administered by the Department
of Fisheries in the Ministry of Fisheries, Animal Husbandry & Dairying and
delay in laying of Rules/Regulations.

Twenty-ninth Report on Action Taken by the Government on the
Observations/Recommendations contained in the Third Report of the

Committee on Subordinate Legislation (Seventeenth Lok Sabha).
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12.07 hrs

BUSINESS OF THE HOUSE

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS

AND MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRI ARJUN RAM

MEGHWAL): Sir, with your permission, | rise to announce that Government

Business for the remaining part of the 11" session of 17" Lok Sabha will consist of:-

1. Consideration of any item of Government Business carried over from today’s
order paper:- [it contains — (i) Consideration and passing of the Finance Bill,
2023; and (ii) Consideration and passing of the Repealing and Amending Bill,
2022.]

2. Consideration and passing of the following Bills:-

(i) The Competition (Amendment) Bill, 2022;

(i)  The Biological Diversity (Amendment) Bill, 2022; and

(i)  The Inter-services Organisations (Command, Control & Discipline) Bill, 2023.

3. Consideration and passing of the Multi-State Cooperative Societies

(Amendment) Bill, 2022, as reported by Joint Committee.
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12.08 hrs

MATTERS UNDER RULE 377"

AT {IORT: (59 9910 SSRAT BT 3T TR 377 & 31ef Al &l I3 Dl
ST YT Y TS 8, d 37U HHAT b AT UIS Pl 20 e & 3ieR AT w7 A
FHT UCA R IG S |

... (TFY)

(i) Need to undertake beautification of Kheteshwar Temple in Misrikh
Parliamentary Constituency and provide basic amenities at the temple site

#Y 3reme AR T (FAfdrE): o=1 Gty & ffRg smeanfcas gt & ue Hecaquf &
& | 39 AHSRT &F BT SIS PHYR TR &P f[SeeR e 87 F RERegR TR v=ad 3§
PO B U W TG T 7T 98 I8 & ST8] WoeR 3l Ui AR & | HETRd & 5 off
SFECRITHT 3T T fed T8T WX thepT T T oI ST Tl TR HGR T TATIT T TS & &l
&R AT STEITAT Yo g AT & TR I8 TR T & fbeIR Het @l Hff SIS 8IT &
oI gR-5X & <IN aMmfereT 81l & |

& 7 UTEN TR HiaR 3fR SFEceIM™T &7 SIdfeidh Hed & | 3fd: 39 HfaR @l
PRIY ST T AT & |

3IT: ART IRBR A IFRY & b a8 barg M § e WereR HfR b1 Al Tenvor
PRIV ST D H-HT G&T W SRox] FeTqdl GAUTT Iuctey R T SHD Dol gdieT
T et foh ST & SMTaeeh dIRars |

* Treated as laid on the Table.
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(ii) Need to ensure devolution of financial and administrative powers to
Panchayati Raj institutions in the country

S} el IMOTY (PHETETR): P 5Tl § G ST FAT BT fAbalru Gerehieh 36 A
41 TfIeT e & | Tarell IS fIehsiehRur I el UTRe §U <1 S21ep &1 U &, U= 37T
T T TR QA TRRITT &1 & Fobl & | A I8 & o o1l dap I TP,

AP WRPR, AT [T TRBR & a7 Tl & | 3FR §H1 & AT AR AR I
~IepRaTTET Bl ST A € |

Q9T T AP ARPR T g UfTaTRich el IR ST TG DI et ™l
fohaT &, ST b ARSI T TIRF | S T 81]FelT 3T 7, W ST TRSR & For
fOPRT Q& AT ST HAT Sit A e ARaT § b <2 b IR WR Bl A SR
I & B [ DR SR HRIh AfRIBRI T AT TfcTere SEATCRUT G PR
& foTU 3TTaeaeh her ISH |
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(iii) Need to appoint a Radiation Officer in
Lala Lajpat Rai Medical College, Meerut, Uttar Pradesh

ot IS+ AT (ARS): ICIT TR M & SR IueTed] AT GRT HRS & allell
SIS YR HfShel dietel § 150 PRIe HUY Dl AT I FuR TLAfrT &alreh T fHfor
PRIAT AT & | T&T HER TS A & ZeATol bl Traere 7 febam T/m & | R & S i
ISR FerfebedT fehd ST & oY & PlaTee 60 T T fobar 1T =T 78, 2022 4
fegredt off ARIT DT Iuctey HREAT S Rt | HER DSAT DY UTor 80T HY 3T F 3
HECqUT I8 T ffehRUT STUBRY & 30 S, 2022 D1 AT 81 S & I1e J 9 TSI & |
qIRUITARERAY, R AT BT 3T HeT 59 fifdedT & foTq 3= TATFT TR HehT Teell &
TeIT 3Mfer Y | HHelR I ST fRfdhesT IxT & 78l UT 38 & | $9 BRUT H ATl AT
T TS Pretol H JoR TATAST &1 a1 ST T 22T quf F&i 81 aTET & |

BRI PR A FRY & b A3 & el iU I AfSher dietor H fafdpor
STTRIPTRY <hT <fTEr SETIT bl AT TTfeh AR Uil T ISATIRT RifchedT Iucted a7 |b |
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(iv) Need to address the issues pertaining to
Akashvani Kendra, Pauri, Uttarakhand

4} TRer Rig e (TeaTer): H T U TR 3T St bl €T 31U GEaIg & TgdTet &b
ISl STt hs T 3TIR STHINT HAT AT § | STRIES 3R I $7 & Usrs o
f1eRT R ATt THIOT ST STTBITETUt & ATETH | HARSI & AT TRBR Dl A3
3R HfCRIT T S b SHT I AR WU A ITDIIATUT UlST s bl FaTer 8l 38T & |
QIfehT I T § P& HHATHAT ST FoIC bl BT, ICTh bl bl T AT bl e
&FTCTT ST PHHT I HROT YS! A qTER 3T STUQT H 3T YgaT DT TIdT off 3&T & | fani
SSRAMAT ¥ 37T ISt o T Rel THIY S T AR T I 38T & | R 7 hareT & dfed
s b PRIHH! I ST ST T 3ME & | T§ s bacl ST IS HA BT & b T8l g,
S ST &R AT e AT HT ST gS & |

SATepTTaTull UIST bl &HaT g PRIshHT Bl fARAR < b ol AR Bl F=ferRa s
B I3 BI:

(1) AT IMHIETUlT 9ISt § &Y TV U fohedT aTe (HifST™ emar & giaHiex) &
UM W 10 el a1c &vdT BT THH giRTHIeR ST f3ficer daiar & T &1, SFRIT ST
Ry b tferepter TTfor ST STTepTeraTlt Ulst & HAIRSTeh & fRIaTye HRIshHI T ot 33T
b |

(2) JTeprerEml b Uiel § BRI &g 3MEfcd goic @l -k ¥ fobar ST &T &
ORI =7 <Y 18T T UfcrTT T &l 3FaR fiyet Ut R8T & 3iR A7 &1 PRIpA! Bl IR et &
PIISHHI bl SIS DI TS DT PUT PR Tfh chex b TRcTea DT AT T Tep |

(3) STepTeraTult 4iSt H T UTfordl # TAIRT Sffer TR {3 STRY | 3iR "WHRaalT & dR
TR Y& H PRI PR I8 3MHHD I& e/ PUIIRT b 31fefeh I 3Afereh 3R Y S |
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(4) ATPTETU e UIST & acHT H Qb & URARUT T el FelTer 8Iall & feb] 37U
3T s ARBR DT AR TR TN HRIGHT, TETTHAT STt T F & 1T DRIHH Al
A= 49y SRIGHT BT TR At AT JRIR0T 9T & A1eH F UlS! dhs FRT U &l
TRATRUT T T HIA/AY Dl TasT H el HIRGD AT WR SR AT GarT GRT BRar
ST & | fE 31TepRH e Igaydh! bl 3ffer iR AFRieh UdTeT Soi! gedl & | 9
GRRT UR YT e It 8 Yd T Hifer fA2y SRIRUT T T BIRT T AT JATDHRHD
ST B fora SR |

79 39T & & HATerg ST BRaTs X 3iR el ulel & d8a) sy &
for amefes uB e v |




24.03.2023 831

(v) Need to expand railway connectivity in
the Kushi Nagar Parliamentary Constituency

ot fro TR g (FIFR): 3171 GO &7 PR ve QfcreTiyes weret & | S8t Jere
9 D101 ARG fob oifer g5 off | 7 |l dlg < o fory anfiien weret &, 399 PRl A T8
Uh SIRTSERT q2ie Terel ol & STel {4y R & dlg el anil Jaf a2 & forg 11 & | R
™R ARG 47 PR F Y amfarefadt & fedR 6t e & |

H AT AT ST & 318 AT § (o TS FEaT 18181/18182 CIEMR A
TRASRT (FHTE ¥ 4 f3) &1 ®c OaR o1d A arir gk, SHFwS, TRER, v,
AR, SRATEAT BIcl §Y SFATEAT he oIeb fhdT ST gIfh AT TR Ieh & bl Xeb 16:55 T
GST & & |
12571/12572 RGP - IFS [GER AW oAU gl dodl Ud TS |
12595/12596 TRETR - 31E [I8R () TRIWR TaRIu arT ST ST AT Pl e IR
TREQR A AT HHIS, TSI, AT, RFaT 81 §U BURT e 8T 2T |

TET § FaT A 5 R el F el wicwr a1 o off 957 ST 8 6 oA &
forg cmaTRes FTeeTd oft 954 & | v PR 9 et & forg 1S of ofteft oF T2 &
3TT: H AR Ve HAT ST § 37T PR & fob PR & et & forg At o Famdt sme
AT S PR Rl & RN T Ud ailg <iTef ATHRAT BT <2 b ISTemT faeett 3T ST
forg Sreft o7 T gl firer STt |
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(vi) Need to establish a defence sector PSU in
Guna Parliamentary Constituency, Madhya Pradesh

4} PUITARIE TT&E (TAT): TAT lled FHT & b i1 FSFel-TT, MR 7R gy afrey
€ IR 79 AT Rt U 3rrepielt forer off & | g7 it et & ARy w01 5 ST @iefl uel & |
S ST off ISt & T IUANT faeprd TRATSTATAT 8 febaT SIT FepelT & | AR 1 &l P
&  Make in India 3R STHR AR T gGT@T &4 & o1y 74T 5 Defence Industrial
Corridor S T 0T fhaT & | $9 UNAISHT P BRI JecTES &5 DT fdr BT 3R
ISR & IR ITH BT | 3R ey GHT & b o fSfel Jaoikas & ST 31 & IR AR
HHET H TRORI S DT SUHAT & HRUT J&I & A9 D &5 SUBHH (PSU) BT i
I T 3BT FHEATY & | BRT WRDR 4 98 & b 1 cliep GuT &5 5 & Ao &
3TEfIT 3T aTel & HieSifep & IUshH (PSU) & Wfic AT JfHe b AT 8 Tefiepfr &
TG FOTART R&TT & o SHIRT <1 JATHITHR BT 3R &M & H 81 I8 AT Bl H R Gl |
ST e & T I TR s FHT &F &b JaTall Bl T ASHTR & 3res AR Aelir 3R T
1D T T 3ATRRIe 3R T falehT BT |
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(vii) Need to establish a university near Sahaswan in
Badaun Parliamentary Constituency

<. AafET 4R (FTR): § TRBR BT I AT ATDHHT &F a1 DT AR bl HRAT
It & | AR AlGTHT & Pl [Gum=ar Fgdae A Rell R q8wcHr Saifar $ol
ferafereetar T 110 fheTHIeR &Y & IR BH BHTSI I 3T ST § T8 3o F97 T
31 g AT S1sT A ST TSl & | Heley I8 o 3TETe! & 3ER W Y 95 g7
& | HETcAT SANfTaT Pol foraférenmeray orTT § SFTHT 141 Wielsl 31 & | ST el JeT
ietot 3T A T8 AR BIF BHTRA Bl Iga ART AT A G & ISl & |

31cT: HYY IE AT & b Feqar & IRIUNT Ueh 3y fAefereryy & SO T Sy

R Feda & AT & TR TR &b TRAURT SHE P BT BHETAT Bl TR IST
oI oo |
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(viii) Regarding construction of ROB on level crossings in
Jhunjhunu Parliamentary Constituency

N g PAR (FFFF): TN AP & 5[ & grafl TR (Ioreer) o Ry Repr

BICd (I ACAT-266) PI IR, 1,56,299 &, FTART BIch (HICD G -268) P

11, 1,11,298 &, TaT I (B TN -269) BT <Id1g.2,41,117 & | I FHT s 3Afey
& & NI a9 I Icd g+ 89 & SR el Pl BIthl ot R T Sl & | S
AT T IR TR AT ehee T ST |
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(ix) Need to set up a Passport Seva Kendra in
Anand Parliamentary Constituency, Gujarat

st RreT e (FHTHTS) (3TMIG): ART SR & 31MUiE, VAT YR fager # ug <@ BEl
AT S PR G AR BT < H Fo G789 & | TSI AT H T&T A AN <2 & R I,
fSTT, ferert & T e AT ST & & | §¥eh ardoje ot I8l TrAuNe T et i gfare
el & | 3TFie R4t & ST 'R F uruIc el ameft areRt gfaem &, R 20 @k wffes
B AT & IR 4% g7 IR ST & JUals el & o e FA1eg 98 afed Sl
T Tenford vt & | ifdeT IS IS FaarIRT &1 dF P foIT TSIeRT AT JEHSETS S]
YST & | UNAUIC T et B A 18T ST &fvieh THT § q@I¥t Bl a8] Jud® & foTq g%
ST fF &1 BT | 3T W IRIUIC AT s B A WT el & @AM T Hf Aoraid H af
b T e &1 ST |

H A faeer 5ol St @ 3fe T Y Urquie JaT s bl GAeT IueTed R Bl

=751 3778 PR 5 |
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(x) Regarding relaxation of eligibility criteria for
availing benefits under Ayushman Bharat Yojana

#Y MUTe AT (TS ITR): 37T < H AP ITAR DY DI H IR TSI 8T 38T
g, I BRUT 7eed T iR TRig URART T IRAMT FRAR 9l ST R8T & | Tfcb, T
A T A TST & 8, ST TSl PRMT AN bl AR & | fgedmdt RFT HeMRY
Il S SR UTSAC ST H 1R A 31fereh JRepeAl bt ATHAT HRAT TS |

IE & AT <A@l T HYRY & fob A1 T SR Rifere SRS HRd
AISHT b ST Q¥R H RIST AN T FAfpedr ¥ 98 as! 8a IUTed PRATS TS |
clfeheT, 3 QT-ATY fgeaTdl HRMT TEHRT & PleT § I8 Y S | AT & Hecl N
eferct Rifheareral df T 8 BT auis | RISl $T b ST GAT & HRUT fAfhe ey
5 HIhT 31 S BT 3R I INAR aralt ol [RAfhedr STR & Je-a e |iT Sy 1,
fOrRT SpIRur YIS URaRT T St ferepall T ATHAT HRAT U |

I Pl RIS ASHT &b SR 5 AR WO DT IS M & T &S & |
QIfeh, a¥ 2011 &P FAGT & SFIAR T TAM TR ARN b 97T T 81 iR 300-400 TFIRR
i & BRI H Y& aTell BT SHDT T &l e BT & |

3TT: HRT SR & b 3119 300-500 TR BIE < ERT H & aTel Al el Hf e
STRSAT TSI H enfiret foby ST v foioft Frfehererdl GIRT 2 &g 60 & 31fefep &l ITaR
IR & 9@, et NSar & aRT R Py IH 1R, I 9T W@ P TR R
NESRECE
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(xi) Need to provide environmental clearance to development works in
Nagri Block, Dhamtari district, Chhattisgarh

A el WG (HETATS): BTG Yo &b goas! et S TR faeprd wus §
T 34-35 Tl A TSI &b Jd A PRI 12,000 AT e & | R 90% et
AHIST ¥ 37T & | i 3T At GerhT Fgep, fasietl, T Ua RE™R 311 S gferemair &
dfId & | oifchT 8T I et TSR RNoTd &3 81 & BRI Ich aT Ffawran & forg
e JEaTer b Uah! A A Bl A U AR & | JATTET & gd SRS IR ret H
I &F W el Dl TR of T &g YT e fers 78 off |

T g9 QTR GIRT faroteft Giaem o & whiepfer feft 3k v 1 & T ifdh
faT GRT SR RS &5 & A1 A /=707 i bl faIwiie SrAfer oar =18l b T8 | Sch
& Rith TR R AT &1 %€ T €, STET a1 J TR < T 4t Tt frerlr | 39 I
& 7 F1aTRIT @I T JITET P 3T N 31 DISHTSAT T T DPRAT U 38T & | 7 AR
1 Ifer Hera e et 39 & LMenfcreiier uget R ST el 31fT aedesd & |

3TT: AR &1, qTaRul Ud Siefd g aRact= H3iT it & 3FRY & b SfiaT e gframar
JferaiT SRy RrsTetl, uTl, TS, 3R GRETUR T AT N oldt 8¢ [T SFART Ha @
ey FfETall A afre Al el Ieich Hifords JATDBR BT T At Feb |
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(xii) Regarding review in the fee structure of Sainik Schools

DR. SUKANTA MAJUMDAR (BALURGHAT): | want to raise the issue of very high
fees structure in Sainik Schools in the country. It is very unfortunate that such higher
fees has been fixed by the Government for Sainik Schools where kids only from
lower and middle income groups aspire to get admission and prepare hard to crack
the all India level entrance exam. The average fee is in the range of 1.80 lakh per
annum which is higher than the average household annual income of citizens. Even
the private institutions recognized by the Government as Sainik Schools are also
charging equal or more fees. It's very unfortunate that after getting all India rank,
students are not taking admission due to high fees in Sainik Schools. | request the
Government to slash down the fee structure in Sainik Schools. Further, 100% fees
exemption be provided to SC/ST/OBC/EWS students. There should be fees
relaxation to the wards of single parents. Government should make the education in
Sainik Schools affordable so that students from villages and towns may get
admission in Sainik Schools and they are groomed as a good and disciplined

citizens.
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(xiii) Need to look into the demands of Pensioners under EPS-1995

st TR uTfeet frgeliaR (Aids): EPS-95 UM< fS8iM 1u+T aT Plet § 39T & forg
3TYT T IR SET R HaT b, I7aT FTI+ge DHHATNAT bl AT Fee] A UL H ST+
Reerfer & 37T SiteeT T OTRT RAT U &M & S fop fopedl AT ETefed A YOI <liyeh 78 & |
IR TRBR DB I ST g YA TSI FelT 8T & offepd R T EPS ARt
gfere & | 378 St 1170 BUY HicHTE fAeTdr & IEH et ToTRT T 98d JRedt & |
TRBR DT EAMTDHYUT HRAT ATEHT feb AT TLHAT SIT GRT SATHRAT U fSemferaer 8 &
915 9t 311 b T B AT B |

H TRDR I S G4 HIT B & fob MEferelier 7 HHamRAl ol 377 GRT T
<Y & 778 JWI OR JI1G T HAAT Oft op ferf-een ebt uref=r el ST |
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(xiv) Need to construct Railway overbridge/underbridge at
Railway crossings in Banda Parliamentary Constituency

3t 3R, &. RiE Uer (FiaT): STR-TL Vo TIFRN S & Jchid AR AT & dial-
ferrepe A T TATRIST Xeld oTlge H WIg Nefd B, -1 NeTd HieedD, Al yR-A-T
AT TG WR eAd HIch, ARPS! eld BIcd IS HINIT TSl & STl UR eld B aa
B { ST BT BHIThT et AT T 8, FTRT 3T ST T BIth! e8Il 8, Tl
3TV T QUG <% ! el & |
3TCT: ARBIR 3 HNT BT § (S ST T AT bl €T H I Y SURIch Netd 1wy
IR eTd 3MeR ST/ ST T FHTUT h1ehy FHRIT ST FHTET PRI DT HE I |
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(xv) Need to provide social security benefits to
persons living below poverty line and persons with disabilities

PeR ToUs R Tvae (FHRUR): I9H SIHeedUIDRT 3R SAledli-=Ie el ¥ &
P TS AT [HTNTD AR b AR IRl & ATeed & JMa Siia I dfasy &l
SIS & ATEr YRI&RT S T YRR fehaT ST FepelT & | 9 pH H ARDPR GRT FHT
QrATRIT & foTq feiiar SUTAT & rer |y AT e YRE YT R b JARIHE T foby
SREE |

JYTHAT TRIS BT TSHT (PMGKY) & 3idid 3 HeduIBRT TRIRT T ST
%% 8 3R = AT & W U HTh I AFIND FERIT PRIPH (NSP) P i
RIS YT b A1 I8 dTel [T BT AFIRD GRET b BT 7 SIRT el ISR fapet e
Yer IS & GRT U 7 &) 577 28T 8 | G 37iebs & SR Y 2020 ¥ 7.73 oIy feegmy

Pl 77.34 PRIS W T T Y 3R g 2022-23 H DT TEAT W <27 H I THT 8 TTRI G
TR YT H T 75 ESIR & |

R 37 B UM H ATIHAT DI AERIHAT & | AHTNID JRET & Tbidd
SIRPIT BT TR ST Febhell & FTFH AHINTD GREAT B T TRH SRY UL, TR
ST Tep ATr WFAfTT 81 i ¥ 7 R4t Wit Xam & i1 ffug At oy af & feeamr
S & foTT 81 Ud 39 FH AETRD JREM SUR & foTg il &5 ol 98 ARt AH1oID
qR&T IRl P FHE0T B foTg Tieqfed fhar ST wehar & R $s 3R I5T W A
37U TRTET &R b |

$D JARTNE ST T 3 TbR b AT AMAT B feT FATRTD GRET U
bl off FIATT SMeRIedT & | I § IR T T AR AT 8 A Iueted
N T & e | Aot &5 F off 577 forv o 3R Tareey T SUTeT &7 31T 7 |
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31T: § TRBR I Tg AT Bl § 1o IR XGT P AT I8 ATt o ATl A1 T 377
AR YR heeh U, TR 14T 3T IUTsY BRI & YT fopT ST |
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(xvi) Regarding construction of a high level bridge over
Mahanadi river in Boudh district
SHRIMATI SANGEETA KUMARI SINGH DEO (BOLANGIR): There is a long
standing demand from the people of Birmaharajpur Subdivision of Subarnapur
district which is a part of my Constituency, for the construction of a High - Level
Bridge over Mahanadi river from village Deuli of Bagbar Gram Panchayat
(Birmaharajpur Block) to Baunsuni in Boudh district.

A proposed railway station is to be constructed in Baunsuni, as part of the
Balangir Khurda railway project. With the construction of a High - Level Bridge over
the Mahanadi river, the distance from Birmaharajpur to Baunsuni railway station
would be only 6-7 kms. Whereas, currently, the distance between Birmaharajpur
and the proposed Sonepur railway station would be 30 kms.

It would also shorten the distance for people traveling by road to
Bhubaneswar which is the State Capital.

| request the Hon'ble Minister of Road Transport & Highway to: kindly have

the matter examined and considered.
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(xvii) Regarding plight of tribals in
Kanniyakumari Parliamentary Constituency
SHRI VIUJAYKUMAR ALIAS VIJAY VASANTH (KANYAKUMARI): | would like to
highlight the plight of tribals living in my Kanniyakumari Parliamentary Constituency.
There are 48 tribal settlements in the Kanniyakumari district which falls under 4
village Panchayats. These village hamlets are cut off from the main land due to
geographical reasons and we are unable to provide them with basic needs. These
are basically hilly regions of Western Ghats. In order to address the concern of
these people at the earliest, | would request the Government to include these
hamlets under the Special Central Assistance for Tribal Development (SCA For TD).
We need to find solutions for their electricity requirement, develop decent roads and
provide them with medical facilities. We need to provide them with pucca houses
and proper toilets. The mobile connectivity for these villages is also of utmost
importance. | would urge upon the concerned Ministry of the Tribal Affairs to take up
the concerns of these villages and special assistance be provided by the Central
Government to provide basic needs such as electricity, roads, medical facilities and

mobile connectivity.
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(xviii) Regarding measures to prevent air pollution caused by the fire at

Brahmapuram Waste Plant, Kochi, Kerala
SHRI HIBI EDEN (ERNAKULAM): Kochi city and its neighbouring areas were
engulfed in toxic fumes after an incident of fire at Brahmapuram Waste Plant. Many
have to undergo treatments for respiratory diseases, colds and Skin burns. Experts
have warned that the residents of Kochi could experience serious long-term health
problems in the after-effect of air pollution. Smoke-containing deadly Chemical
compounds including dioxin have covered Kochi for more than 10 days. | urge upon
the Government to undertake the following:

1. Conduct a survey by a medical expert team from AIIMS to understand the
health condition of the local residents, and its long-term after-effects and take
the initiative to provide necessary treatment facilities.

2. To conduct an environmental study by an expert national team to evaluate the
depth of pollution happened in the district.

3. To declare the incident as a national disaster.

4. To probe, if there is any human intervention in the fire, the culprits should be
found and punishment should be given in time.

5. Central Government to allocate funds to build an advanced waste treatment
plant.

6. All legal precautions should be strengthened to prevent the recurrence of

such incidents.
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(xix) Need to bring down the high prices of petrol in the country

SHRIMATI PRATIMA MONDAL (JAYNAGAR): | would like to draw attention to a
matter of serious concern which is affecting the entire county. The high prices of
petrol are affecting every sphere of people's lives in India. The high transportation
cost is leading to an increased prices of essential items. This has been happening
over the past three years. It has pushed people into poverty by making
transportation and necessary items unaffordable. Despite India announcing that it is
getting oil at a cheaper price from Russia there has not been a significant decline in
the prices. At an international level, the price of crude oil has witnessed a decline
but the petrol prices in the country have gone up rather than going down. How is the
petrol price calculated in the first place? Are the refining costs and taxes so high that
fall in global price is not yielding positive results in the country? | urge upon the

Government to take necessary action to bring down the prices.
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(xx) Need to rename Makhdumpur Railway Station under
Danapur Railway Division of the East Central Railway Zone after
Late Shri Sukhdev Prasad Verma

#Y TR TS (SIETETR): UAg ST A, Jd AiRie G 9 HAl g@ed u41e aqi
AN GRS & STEFTETS b ST e o Te dTel o | FEGHYR H Jaiad UHTS gHi & 14

UX Uch Xthel YT [ER TROR & GRT - AT E | W IRBR & gRT T b T

H 6 fpar ST @18y | 9 Heg el 3iciid SFTYR Feol &P YeHT TIT el TS W) Reerd

AGGAYR XeTd T € | FIRARRT T TS & STel UL T & | FaaR 2021 Teb
PeT 26 YT TCAAT P A IAH b ARBR b PRIDIS P SR dael TY 8 | W foberT AR
T Yol HAATeR = HETJRN| & AT R I & |

PRIST ST & R 311 T, G TS qH1 b T IR HEGHYR ¥ T ATHDBRIT
BT ARV | 3FR §F B H 5T TBR P gRT ST Y BRaTg Hl T &, IH B F TSIRT
o U el T AT IR ASel HAT & ATEdH H 39 B I [hAT AY | 39 RE &
Al H TebritchT 3R BT e T 8ot | XeT HaATery b ST & |

T P WHR F AT & & e SHed 4 [FeR & kg Ues af & 7dier @.

[T IS AT & AT UR HEGHYR T T - R T Y |
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(xxi) Regarding auction of the Sakhigopal-B Kankili
Coal Block in Angul District of Odisha

SHRI MAHESH SAHOO (DHENKANAL): On 7th March 2023, auction of
Sakhigopal -B Kankili Coal Block in Angul District of Odisha was conducted by
Ministry of Coal. 152 acres of inhabited portion of Talabeda village which has a total
area of 233 acres was auctioned and the rest land was left out of the entire process.

The air of the entire area is polluted and is adjacent to Coal Corridor Road of
Mahanadi Coalfield Limited (MCL). Once the villagers are shifted out of the area,
they would be left with the land which is highly polluted within the area. The left-out
land will not be fit for agricultural or any other commercial purposes. If the left-out
area is not included within the auctioned block and compensated in proper terms, a
huge injustice would be done to the people which will violate natural justice. In this
regard, | have also written letter to CMD of the Mahanadi Coalfield Limited.

Therefore, | urge upon the Hon'ble Minister of Coal to look into the matter on
an urgent basis so that justice due is delivered to the people of Talabeda village

already affected by the auction.
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(xxii) Regarding inclusion of languages of tribal communities
in the Eighth Schedule to the Constitution and recognition of
a separate religious code for tribals

£} TG PAR ARARIT (PIPRTSAR): < P FETRIAT DT T T 7FT & | Ggell ST AT
AFATCTT RAT 31IR MY, TRAT, a1l 31fe &+ b AN b folY 37eTT & € IS bl AT 87 &
<97 & STETRAT FHIST et ST RE & |

ST ART [T BN W g WBR A AN & o 297 &b ol et & 57 g&
HIT T Siee I STog quf R & foTg STRax] ehad IS T T &N |
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I STHTART : 31TSCH 7R 19, HHH o= 73T S |
12.09 hrs
FINANCE BILL, 2023
THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, | rise to move:-

“That the Bill to give effect to the financial proposals of the Central

Government for the financial year 2023-2024 be taken into

consideration.”

Thank you for giving me this opportunity. | just want to draw and put it to the
hon. Members consideration two or three things which are important. The Finance
Bill actually brought in ten main provisions which are helpful for the middle class and
for the community as a whole and to do ease of business — ten of them. ...
(Interruptions) Eleven new ones are being brought in now. The stakeholder
consultations have helped to improve the Finance Bill so as to represent the society
better. While an Amendment is for the GST Council which is establishing the
Tribunal -- Sir, | want to make sure that is all recorded -- but more importantly, |
want to draw the hon. Members attention to two things. One is representations have
been received that the National Pension System for the Government employees
needs to be improved. | propose to set up a Committee under the Finance Secretary
to look into this issue of pensions and evolve an approach which addresses the
needs of the employees while maintaining fiscal prudence to protect the common
citizens. The approach will be designed for adoption by both Central and State

Governments.
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There is one more thing. It has been represented that payments for foreign
tours through credit cards are not being captured under the Liberalised Remittance
Scheme (LRS) and such payments escape tax collection at source.... (Interruptions)
The Reserve Bank is being requested to look into this with a view to bring credit
card payments for foreign tours within the ambit of LRS and tax collection at source
thereon. ... (Interruptions) There are many more things which | would like to talk
about but certainly, | do not want to take more time. | thank you for giving me this
opportunity.

I AUTIfT : U9 I8 8
“fep i I 2023-24 & oY PRy TRBR T TR TLATIATSN T Tt
e aTel I8 W R foar Sy 17

ORI Tl 8311 |

... (TTYT)
AFIT AR : 319 TT e IR SR faamR vt |
Clause 2 Income Tax
TTRT AHTART @ A1 H3T Sf, FATe GET 2 F 4 T DI |
Amendments made:
Page 16, after line 12, insert—
“Provided further that where the total income of a person, being a specified
fund referred to in clause (c) of the Explanation to clause (4D) of section 10 of
the Income-tax Act, includes any income under clause (a) of sub-section (1)
of section 115AD of the Income-tax Act, the advance tax computed on that

part of income shall not be increased by any surcharge;”. (2)
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Page 20, after line 15, insert—
“Provided also that in the case of a specified fund, referred to in clause (c) of
the Explanation to clause (4D) of section 10 of the Income-tax Act, whose
income is chargeable to tax under sub-section (1A) of section 115BAC and
where such income includes any income under clause (a) of sub-section (1)
of section 115AD of the Income-tax Act, the advance tax computed on that
part of income shall not be increased by any surcharge:”. (3)
Page 23, after line 24, insert—
“Provided further that nothing contained in this sub-section shall apply in
respect of income-tax as specified in sub-section (9), calculated on income,
referred to in clause (a) of sub-section (1) of section 115AD of the Income-tax
Act, of specified fund referred to in clause (c) of the Explanation to clause
(4D) of section 10 of the Income-tax Act.”. (4)
(Shrimati Nirmala Sitharaman)
AT THTRT : TH I8 8
o TS 2, T FARa, fIeges o7 3T e 17

IRTTT T 1l §3TT |
TS 2, TAT FA, foreres & Sirs foar T |
... (STTYTT)
Clause 3 Amendment of section 2

AR AUTIRT : JFRT S3T SiT, FeTe AT 5 U i |
Amendment made:

Page 24, after line 24, insert—
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‘(ca) in clause (37A), in sub-clause (ii), after the figures and letter “194B,”, the
figures and letters “194BA,” shall be inserted;’. (5)

(Shrimati Nirmala Sitharaman)

AT THTORT : TH I8 8
“foh TS 3, FuT FAfera, IS &r 3T I 17
IR, Tl BT |
TS 3, TAT FA, forerges & s foar T |
G 4 ferge A S far T |

... (TG

Clause 5 Amendment of section 10
TTRT IAHTART : 1T H3T Sf, T G816 J 10 IR HIfTY |
Amendments made:
Page 25, for lines 35 to 38, substitute—
“(ba) for clause (4G), the following clauses shall be substituted with effect from the
1st day of April, 2024, namely:—
‘(4G) any income received by a non-resident from,—
(i) portfolio of securities or financial products or funds, managed or
administered by any portfolio manager on behalf of such non-resident; or
(i) such activity carried out by such person, as may be notified by the
Central Government in the Official Gazette, in an account maintained
with an Offshore Banking Unit in any International Financial Services

Centre, as referred to in sub-section (1A) of section 80LA, to the extent
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such income accrues or arises outside India and is not deemed to accrue

or arise in India.
Explanation.—For the purposes of this clause, “portfolio manager” shall have
the same meaning as assigned to it in clause (z) of sub-regulation (1) of
regulation 2 of the International Financial Services Centres Authority (Capital
Market Intermediaries) Regulations, 2021, made under the International
Financial Services Centres Authority Act, 2019; (4H) any income of a non-
resident or a Unit of an
International Financial Services Centre as referred to in sub-section (1A) of
section 80LA engaged primarily in the business of leasing of an aircraft, by
way of capital gains arising from the transfer of equity shares of domestic
company, being a Unit of an International Financial Services Centre as
referred to in sub-section (1A) of section 80LA, engaged primarily in the
business of lease of an aircraft which has commenced operations on or
before the 31st day of March, 2026:
Provided that the provisions of this clause shall apply for capital gains arising
from the transfer of equity shares of such domestic company in a previous
year relevant to an assessment year falling within the—
1. period of ten assessment years beginning with the assessment year
relevant to the previous year in which the domestic company has commenced

operations; or
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2. period of ten assessment years beginning with the assessment year
commencing on the 1st day of April, 2024, where the period referred to in
clause (a) ends before the 1st day of April, 2034.
Explanation.—For the purposes of this clause, “aircraft” means an aircraft or a
helicopter, or an engine of an aircraft or a helicopter, or any part thereof;.”.
(6)

Page 30, after line 32, insert—
‘(ha) in clause (23FE), in the opening paragraph, for the word interest”, the
words, brackets and figures “interest, any sum referred to in clause (xii) of
sub-section (2) of section 56” shall be substituted with effect from the 1% day
of April, 2024; . (7)

Page 30, after line 33, insert—
“(ia) for clause (26AAA), the following clause shall be substituted and shall
be deemed to have been substituted with effect from the 1% day of April,
1990, namely:—
‘(26AAA) in case of an individual, being a Sikkimese, any income which
accrues or arises to him—

(a) from any source in the State of Sikkim; or
(b) by way of dividend or interest on securities.

Explanation.—For the purposes of this clause "Sikkimese" shall mean—

(i) an individual, whose name is recorded in the register maintained under the

Sikkim Subjects Regulation, 1961 read with the Sikkim Subject Rules, 1961
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(hereinafter referred to as the “Register of Sikkim Subjects”), immediately
before the 26" day of April, 1975; or
(ii) an individual, whose name is included in the Register of Sikkim Subjects
by virtue of the Government of India Order No. 26030/36/90-1.C.1., dated the
7" August, 1990 and Order of even number dated the 8" April, 1991; or
(i)  any other individual, whose name does not appear in the Register of
Sikkim Subjects, but it is established beyond doubt that the name of such
individual's father or husband or paternal grand-father or brother from the
same father has been recorded in that register; or
(iv) any other individual, whose name does not appear in the Register of
Sikkim Subjects but it is established that such individual was domiciled in Sikkim
on or before the 26" day of April, 1975; or
(v)  any other individual, who was not domiciled in Sikkim on or before the
26" day of April, 1975, but it is established beyond doubt that such individual's
father or husband or paternal grand-father or brother from the same father was
domiciled in Sikkim on or before the 26" day of April, 1975;
(ib) after clause (34A), the following clause shall be inserted with effect from the 1°
day of April, 2024 ,namely:—
‘(34B) any income of a unit of any International Financial Services Centre,
primarily engaged in the business of leasing of an aircraft, by way of
dividends from a company being a unit of any International Financial

Services Centre primarily engaged in the business of leasing of an aircraft.
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Explanation.- For the purposes of this clause,“International Financial
Services Centre” shall have the same meaning as assigned to it in clause
(q) of section 2 of the Special Economic Zones Act,2005;’.
(8) 28 of 2005
Page 31, line 3, for “clause shall” , substitute “clauses shall’ (9)
Page 31,after line 22, insert—

‘(46B) any income accruing or arising to,—

(i) National Credit Guarantee Trustee Company Limited, being a company
established and wholly financed by the Central Government for the purposes
of operating credit guarantee funds established and wholly financed by the
Central Government; or
(i)  a credit guarantee fund established and wholly financed by the Central
Government and managed by the National Credit Guarantee Trustee
Company Limited; or
(iii)  Credit Guarantee Fund Trust for Micro and Small Enterprises, being a
trust created by the Government of India and the Small Industries
Development Bank of India established under sub-section (1) of section 3 of
the Small Industries Development Bank of India Act, 1989;’.

(10)

(Shrimati Nirmala Sitharaman)
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AR AHTIRT : T T8 5 -
“oh T 5, JoIT FAIRC, ferdes o7 [T a7 |”
IR, Tl G311 |
ES 5, T FerG, foere 7 S foar i |
TS 6 g 5 Srs foar w |

... (TG

Clause 7 Amendment of section 11
TR HTTT: JHIT FAT SH, FRITeH AT 11 9 13 IR DI |
Amendments made:
Page 34, line 35, for “, clause (46)", substitute “, clause (23EC), clause (46)”.
(11)
Page 34, line 39, for “clause (46)”, substitute “clause (23EC) or clause (46)”.
(12)
Page 35, line 3, for “clause (46)”, substitute “clause (23EC) or clause (46)".
(13)
(Shrimati Nirmala Sitharaman)
AT AR I9 I8 8
o TS 7, TAT FAfRa, fIdaeh ot 3T & 17
IR Tl §31T |
TS 7, TAT FLAR, foerges o Sirs foar T |
e 8 9 20 frde # wire Ry 7w |

... (TGYF)




24.03.2023 859

Clause 21 Amendment of section 47
TTART AHTART: JH1T FAT ST, FTe AT 14 A 16 IR DIy |
Amendments made:
Page 40, after line 31, insert—
“(i) for clause (a), the following clause shall be substituted, namely:—
‘(a) “original fund” means—

(A) a fund established or incorporated or registered outside India, which
collects funds from its members for investing it for their benefit and fulfils the
following conditions, namely:—

(i) the fund is not a person resident in India;

(i) the fund is a resident of a country or a specified territory with which an
agreement referred to in sub-section (1) of section 90 or sub-section (1) of
section 90A has been entered into; or is established or incorporated or
registered in a country or a specified territory as may be notified by the Central
Government in this behalf;

(i) the fund and its activities are subject to applicable investor protection
regulations in the country or specified territory where it is established or
incorporated or is a resident; and

(iv) fulfils such other conditions as may be prescribed;

(B) an investment vehicle, in which Abu Dhabi Investment Authority is the direct or
indirect sole shareholder or unit holder or beneficiary or interest holder and such
investment vehicle is wholly owned and controlled, directly or indirectly, by the Abu

Dhabi Investment Authority or the Government of Abu Dhabi; or
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(C) a fund notified by the Central Government in the Official Gazette in this behalf
subject to such conditions as may be specified;’.”. (14)
Page 40, line 32, for “(i)",substitute “(ia)”. (15)
Page 41, after line 14, insert—
“(c) after clause (xix), the following clause shall be inserted, namely:—
‘(xx) any transfer of a capital asset, being an interest in a joint venture, held
by a public sector company, in exchange of shares of a company
incorporated outside India by the Government of a foreign State, in
accordance with the laws of that foreign State.
Explanation.—For the purposes of this clause, “joint venture” shall mean a business
entity, as may be notified by the Central Government in the Official Gazette.’.”.
(16)
(Shrimati Nirmala Sitharaman)
T AUTIfT : I T8 8
o T 21, TAT FAMR, fI&h BT SFT I 1
IR Tl §31T |
TS 21, JoI FA, eI o Sire fom T |

... (TG

Clause 22 Amendment of section 48
AR THTIRT : AR H3T SiT, Feee 7 17 3R 18 W DIorg |
Amendments made:

Page 41, line 16, omit “proviso”. (17)
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Page 41, after line 21, insert—

“Explanation 1.—For the removal of doubt, it is hereby clarified that the cost
of acquisition of a unit of a business trust shall be reduced and shall be deemed
to have always been reduced by any sum received by a unit holder from the
business trust with respect to such unit, which is not in the nature of income as
referred to in clause (23FC) or clause (23FCA) of section 10 and which is not
chargeable to tax under clause (xii) of sub-section (2) of section 56 and under
sub-section (2) of section 115UA.

Explanation 2.—For the purposes of Explanation 1, it is clarified that where
transaction of transfer of a unit is not considered as transfer under section 47
and cost of acquisition of such unit is determined under section 49, sum received
with respect to such unit before such transaction as well as after such transaction
shall be reduced from the cost of acquisition under the said Explanation.”.

(18)
(Shrimati Nirmala Sitharaman)
AT THTORT: 9 I8 & -
o T 22, TAT FAMR, [I&H BT 3FT I 1
IR Tl G311 |
TS 22, oI FAR, eI o Sire fm T |

... (TG

Clause 23 Amendment of section 48
AR THTIRT: AT 3T SHY, FATET FEAT 19 U DIy |

Amendment made:
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Page 41, for lines 22 to 25, substitute—
‘23. In section 49 of the Income-tax Act,—
1. after sub-section (2AH), the following sub-section shall be
inserted, namely:—
“(2Al) Where the capital asset, being shares as referred to in clause
(xx) of section 47, became the property of the assessee, the cost of
acquisition of such asset shall be deemed to be the cost of acquisition to
it of the interest in the joint venture referred to in the said clause.”;
(b) after sub-section (9), the following sub-section shall be inserted with
effect from the1st day of April, 2024, namely:—
“(10) Where the capital asset, being—".". (19)

(Shrimati Nirmala Sitharaman)

AT THTRT : TH I8 8
“oh TS 23, AT FAMMRI, forerges T 3FT &7 |7
IR T 1] §3TT |
TS 23, JoIT FAR, frerIes o Sike foam T |

... (TGY)

Clause 24 Insertion of new section 50AA
TTRT ITHTART : JFHI H3 T Sf, FeTe G720 23 U DI |
Amendments made:
Page 42, line 3, for “Market Linked Debenture”, substitute “a unit of a Specified
Mutual Fund acquired on or after the 1st day of April, 2023 or a Market Linked

Debenture”. (20)
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Page 42, line 5, after “debenture”, insert “or unit”. (21)
Page 42, line 6, after “debenture”, insert “or unit”. (22)
Page 42, for lines 15 to 22, substitute—

‘Explanation.— For the purposes of this section—

(i) “Market Linked Debenture” means a security by whatever name
called, which has an underlying principal component in the form of a debt
security and where the returns are linked to market returns on other
underlying securities or indices and include any security classified or
regulated as a market linked debenture by the Securities and Exchange
Board of India;

(ii) “Specified Mutual Fund” means a Mutual Fund by whatever name
called, where not more than thirty five per cent. of its total proceeds is
invested in the equity shares of domestic companies:

Provided that the percentage of equity shareholding held in respect of the
Specified Mutual Fund shall be computed with reference to the annual
average of the daily closing figures:’. (23)

(Shrimati Nirmala Sitharaman)

AT THTORT: U5 I8 & -
& T 24, TAT FAMRT, [IE0H BT ST 17
IR Tl G311 |
TS 24, TAT FA, e 5 s foar T |
&S 25 9 31 fIde 4 S Ry |

... (TG
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Clause 32 Amendment of section 56
TTRT AHTAT: JHT FAT ST, FTE AT 24 W DI |
Amendment made:
Page 44, for lines 9 to 26, substitute—
‘32. In section 56 of the Income-tax Act, in sub-section (2),—
(@) inclause (viib),—
(i) with effect from the 1st day of April, 2024, the words “being
a resident” shall be omitted;
(i) in the Explanation, in clause (aa), after the words and
figures “Securities and Exchange Board of India Act, 1992 or 15 of
regulated under the”, the words, brackets and figures 1992.
‘International Financial Services Centre Authority (Fund
Management) Regulations, 2022 made under the” shall be
inserted;
(b) after clause (xi), with effect from the 1st day of April,
2024, the following clauses shall be inserted,
namely:—

‘(xii) any specified sum received by a unit holder from a
business trust during the previous year, with respect to a unit
held by him at any time during the previous year.
Explanation.—For the purposes of this clause, “specified

sum” shall be computed in accordance with the following
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formula, namely:—
Specified sum=A-B-C (which shall be deemed to be zero if
sum of B and C is greater than A), where—
A=aggregate of sum distributed by the business trust with
respect to such unit, during the previous year or during any
earlier previous year or years, to such unit holder, who holds
such unit on the date of distribution of sum or to any other
unitholder who held such unit at any time prior to the date of
such distribution, which is,-

(a) not in the nature of income referred to in clause (23FC)
or clause (23FCA) of section 10; and

(b) not chargeable to tax under sub-section (2) of section
115UA;
B=amount at which such unit was issued by the business
trust; and
C=amount charged to tax under this clause in any earlier
previous year;’.’. (24)

(Shrimati Nirmala Sitharaman)

AR AR I9 I8 8
“foh TS 32, TAT FAMMRI, forerges T 3FT &7 17
IR T 1] §31T |
G 32 I8 H SIS foar T |
e 33 & 41 g § Sre ey 7 |
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... (cTgET)
AR AHTART: A1 AT ST, SUT IR SR @ |

Motion Re: Suspension of Rule 80 (i)
SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:
“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and

relevant to the subject matter of the clause to which it relates, in its

application to Government amendment No.25* to the Finance Bill, 2021
and that this amendment may be allowed to be moved.”
HON. CHAIRPERSON: The question is :
“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates,
in its application to Government amendment No.25* to the Finance Bill,
2021 and that this amendment may be allowed to be moved.”
The motion was adopted.
... (TTYT)
New Clause 41A
Amendment made:

Page 48, after line 27, insert—

*Vide Amendments list No.1 circulated on 22.3.2023
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Amend- ‘41A. In section 80LA of the Income-tax Act, in

ment of sub-section (1), after clause (b), the following

section proviso shall be inserted, namely:—

80LA. “‘Provided that for the assessment year
commencing on or after the 1st day of April, 2023,
the deduction under this clause shall be one

hundred percent. of such income.”.’. (25)

(Shrimati Nirmala Sitharaman)

AT TR : I T R
“foh AT TS 41 BT a8 5 WS foar sy 1
IR, Tl ST |
T TS 41F ferge 7 S 1 T |
TS 42 foerge A Sirs foam T |

... (TGYF)

Clause 43 Amendment of section 87A

TTTART HTART: A1 FAT S, GeTe AT 26 YR DI |

Amendment made:
Page 49, for lines 1 to 8, substitute—
“Provided that where the total income of the assessee is chargeable to tax

under sub-section (1A) of section 115BAC, and the total income—
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(a) does not exceed seven hundred thousand rupees, the assessee shall
be entitled to a deduction, from the amount of income-tax (as computed
before allowing for the deductions under this Chapter) on his total income with
which he is chargeable for any assessment year, of an amount equal to one
hundred per cent. of such income-tax or an amount of twenty-five thousand
rupees, whichever is less;

(b) exceeds seven hundred thousand rupees and the income-tax
payable on such total income exceeds the amount by which the total income
is in excess of seven hundred thousand rupees, the assessee shall be
entitled to a deduction from the amount of income-tax (as computed before
allowing the deductions under this Chapter) on his total income, of an amount
equal to the amount by which the income-tax payable on such total income is
in excess of the amount by which the total income exceeds seven hundred
thousand rupees.”. (26)

(Shrimati Nirmala Sitharaman)



24.03.2023 869

AT THTIRT: TH I8 6 :
o TS 43, TAT FANR, fIEH BT SFT I 1
IR Tl BT |
TS 43, ToIT AR, eI A Sike fm T |
TS 44 1 49 G897 5 Srs Ry v |
... (TGY™)
AR AHTART : A1 3T SiT, PoAT IR SRl & |

Motion Re: Suspension of Rule 80(i)
SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:
“That this House do suspend clause (i) of rule 80 of Rules of Procedure and
Conduct of Business in Lok Sabha in so far as it requires that an amendment
shall be within the scope of the Bill and relevant to the subject matter of the

clause to which it relates, in its application to the Government amendment

No. 27" to the Finance Bill, 2023 and that this amendment may be allowed to
be moved.”

HON. CHAIRPERSON: The question is:
“That this House do suspend clause (i) of rule 80 of Rules of Procedure and
Conduct of Business in Lok Sabha in so far as it requires that an amendment
shall be within the scope of the Bill and relevant to the subject matter of the

clause to which it relates, in its application to the Government amendment

* Vide Amendments list No. 1 circulated on 22.3.2023.
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No. 27 to the Finance Bill, 2023 and that this amendment may be allowed to
be moved.”
The motion was adopted.
New Clause 49A
Amendment made:
Page 49, after line 34, insert—
Amend- ‘49A. In section 115A of the Income-tax
ment of Act, in sub-section (1), with effect from
section  the 1st day of April, 2024,—
115A. (i) in clause (a), in sub-clause (A),
the following proviso shall be inserted,
namely:—
“Provided that the amount of
income-tax calculated on the
amount of income by way of
dividend received from a unit in
an International Financial
Services Centre, as referred to
in sub-section (1A) of section
80LA, shall be ten per cent. ;7

(ii) in clause (b), in sub- clauses

"Vide Amendments list No. 1 circulated on 22.3.2023.
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(A) and (B), for the word “ten”,
the word “twenty” shall be

substituted.’. (27)
(Shrimati Nirmala Sitharaman)

I TUTIRT : T TE &
“foh T TS 49, [GaTe o Sire fear S 17
IR, Tl G311 |
T TS 49% foerye # S {1 T |
e 50 9 57 I8 J Sirs iy 7 |

... (TGY)

Clause 58 Amendment of section 115UA
TTTARE SHTART @ A1 A3 SfY, HRTeT GeaT 28 T I |

... (TGYF)

Amendment made:
Page 59, line 15, for‘sub-sections (1),(2) and (3)”, substitute “sub-

section (1)”. (28)

(Shrimati Nirmala Sitharaman)

AT AUTART : U9 I8 &
“oh TS 58, AT FAMMRI, forerges T 3FT & |7
IR T il §31T |
G 58, TAT FATI, eI 5 SIS foar . |
G 59 I8 H Site o 1T |
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... (cTgET)
AR THTART : A1 HHT ST, PUT IR SRl N |

Motion Re: Suspension of Rule 80(i)
SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:
“That this House do suspend clause (i) of rule 80 of Rules of Procedure and
Conduct of Business in Lok Sabha in so far as it requires that an amendment
shall be within the scope of the Bill and relevant to the subject matter of the

clause to which it relates, in its application to the Government amendment

No. 29" to the Finance Bill, 2023 and that this amendment may be allowed to
be moved.”
HON. CHAIRPERSON: The question is:
“That this House do suspend clause (i) of rule 80 of Rules of Procedure and
Conduct of Business in Lok Sabha in so far as it requires that an amendment
shall be within the scope of the Bill and relevant to the subject matter of the
clause to which it relates, in its application to the Government amendment
No. 29* to the Finance Bill, 2023 and that this amendment may be allowed to
be moved.”

The motion was adopted.

* Vide Amendments list No. 1 circulated on 22.3.2023.
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New Clause 59A
Amendment made:
Page 59, after line 24, insert—
Amendment ‘59A. In section 115 VP of the Income-tax
of  section Act,—
115VP. 1. in sub-section (2), after the proviso, the
following proviso shall be inserted,
namely.—
“Provided further that a Unit of an
International  Financial  Services
Centre which has availed of
deduction under section 80LA may
make an application within three
months from the date on which such
deduction ceases.”;
2. after sub-section (5), the following

28 of 2005. Explanation shall be inserted, namely:—

‘Explanation.—For the purposes of
this section “International Financial
Services Centre” shall have the

same meaning as assigned to it in

873
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clause (q) of section 2 of the Special
Economic Zones Act, 2005."". (29)

(Shrimati Nirmala Sitharaman)

AR AT : 0% I8 &
“foh T TS 59, [Gage o Sre faar S 17
IR, Tiepl G311 |
T TS 59% deIe 5 SIrs o 147 |
S 60 ¥ 80 feRIe # Sire Ry Y |

Clause 81 Amendment of section 193
TR AHTORT : AT H3T Sf, FATER FEAT 30 IR DI |
... (TTYT)
Amendment made:
Page 69,for lines 28 and 29, substitute—

“81. In section 193 of the Income-tax Act, in the proviso,
for clause (ix), the following clause shall be substituted,
namely:—

‘(ix) any interest payable to a "business trust", as defined
in clause (13A) of section 2, in respect of any securities, by
a special purpose vehicle referred to in the Explanation to
clause (23FC) of section 10.".”. (30)
(Shrimati Nirmala Sitharaman)
AT THTRT : TH I8 8
“oh TS 81, AT FAMMRI, forerges T 3FT &7 17
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IR Tl BT |
TS 81, TUT A, fIerge A Sire fom 7/ |

... (TG

Clause 82 Amendment of section 194B
TTTART SHTART @ JFH1G H3T Sf, Fee AT 31 31R 32 TR HIf |
... (TTYT)

Amendments made:

Page 70, in lines 1 and 2, omit “with effect from the 1% day of

July, 2023". (31)

Page 70, line 5, for “July”, substitute “April”. (32)

(Shrimati Nirmala Sitharaman)
I AUTIfT : I T8 8
o T 82, TAT FAMMR, fI&h BT SFT I 1
IR, Tl G311 |
TS 82, oI AR, eI o Siks fom T |

... (TGYF)

Clause 83 Insertion of new section 194BA
TTTARE HTART @ A1 H3T SfY, FeeT GeaT 33 IR I |

... (TGYF)

Amendment made:
Page 70, line 10, omit “with effect from the 1st day of July,
2023”. (33)

(Shrimati Nirmala Sitharaman)
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HIT WHTART : 9 T8 € -
“fep S 83, AT FANME, faerep T T &7 |”
IR, Tl G311 |
%S 83, AT Hefed, {8 J Wis fer i |
S 84 fA8ge H St ferr T |
... (cTaeT)
AR IAHTART : 1 AT Sf, U ITd SRl N |

Motion Re: Suspension of Rule 80 (i)

SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:
“That this House do suspend clause (i) of rule 80 of Rules of Procedure
and Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the
subject matter of the clause to which it relates, in its application to the
Government amendment No. 34  to the Finance Bill, 2023 and that this
amendment may be allowed to be moved.”

HON. CHAIRPERSON: The question is:
“That this House do suspend clause (i) of rule 80 of Rules of Procedure
and Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the

subject matter of the clause to which it relates, in its application to the

"Vide Amendments list No. 1 circulated on 22.3.2023.
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Government amendment No. 34" to the Finance Bill, 2023 and that this
amendment may be allowed to be moved.”
The motion was adopted.
AR THTIRT : AT H3T SiT, Fee AT 34 TR DI |
New Clause 84A
Amendment made:
Page 71, after line 13, insert—
Amendment of ‘84A. In section 194LC of the Income-tax Act, with
section 194LC. effect from the 1st day of July, 2023,—
(1) in sub-section (1), after the proviso, the
following proviso shall be inserted, namely:—
“ Provided further that in case of income by
way of interest referred to in clause (ic) of sub-
section (2), the income-tax shall be deducted
at the rate of nine per cent. ”;
(i) in sub-section (2),—
() in clause (ib), for the word “and”,the word “or”
shall be substituted;
(I) after clause (ib), the following clause shall be

inserted, namely:—

* Vide Amendments list No. 1 circulated on 22.3.2023.
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“(ic) in respect of money borrowed by it from
a source outside India by way of issuance of
any long-term bond or rupee denominated
bond on or after the 1st day of July, 2023,
which is listed only on a recognised stock
exchange located in an International
Financial Services Centre; and”.’.
(34)
(Shrimati Nirmala Sitharaman)
AT ATIRT: U4 I8 &
T TS 84 & [T ¥ irs far sy 17
IR, Tl G311 |
T TS 84% {Iee 7 S {1 T |
< 85 ¥ 88 fege # Sirs fy 7 |
Clause 89 Amendment of section 206AB
TR SAHTORT : AT H3T Sf, HLATER FEAT 35 IR DI |

Amendment made:
Page 72, for lines 4 and 5, substitute—
‘89. In section 206AB of the Income-tax Act,—
(i) in sub-section (1), after the figures and letter “194B,”, the figures and letters
“194BA,” shall be inserted,;
(i)  in sub-section (3), for the proviso, the following proviso shall be

substituted,’. (35)
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(Shrimati Nirmala Sitharaman)

IR AHTART: 09 I8 &:
“h T 89, TAT FAMMR, fI&H BT 37T &7 |
IR, Tl ST |
TS 89, oI WM, fIeryes o Sire o 1 |

Clause 90 Amendment of section 206C
TTRT IPHTART @ JFHI H3 T Sf, FeTe AT 36 31k 37 TR DI |
Amendments made:
Page 72, afterline15, insert—

‘(i) in clause (a), the words “out of India” at both the places where they

occur shall be omitted.’ (36)

Page 72, in line 16, for “(i)”, substitute “(ia)”. (37)

(Shrimati Nirmala Sitharaman)
AT TR I3 I8 &
“fo TS 90, TAT TR, IerTes T 3T & |
IR T 1] §31T |
TS 90, JAT FLAMT, fIeryes H Sirs fo=m T |

TR AHTART : A1 HHT ST, PUAT IR SRl N |

Motion Re: Suspension of Rule 80 (i)
SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:
“That this House do suspend clause (i) of rule 80 of Rules of Procedure

and Conduct of Business in Lok Sabha in so far as it requires that an
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amendment shall be within the scope of the Bill and relevant to the
subject matter of the clause to which it relates, in its application to the
Government amendment No. 38" to the Finance Bill, 2023 and that this
amendment may be allowed to be moved.”

HON. CHAIRPERSON: The question is:
“That this House do suspend clause (i) of rule 80 of Rules of Procedure
and Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the
subject matter of the clause to which it relates, in its application to the
Government amendment No. 38" to the Finance Bill, 2023 and that this
amendment may be allowed to be moved.”

The motion was adopted.
New Clause 90A
TTAARE SHTART : A1 H3T SfY, HeTeT GeaT 38 U I |

Amendment made:
Page 72, after line 25, insert—

Amendment  ‘90A. In section 206CC of the Income-tax Act, in

of section sub-section (1), the following proviso shall be
206CC. inserted with effect from the 1st day of July,
2023, namely:—

‘Vide Amendments list No. 1 circulated on 22.3.2023.
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“Provided that the rate of tax collection at
source under this section shall not exceed
twenty per cent.”.’. (38)

(Shrimati Nirmala Sitharaman)

IR ATART: 0% I8 &
“foh T TS 90 & [G8Te o Sire fr Smw |
IR Tiepe] G311 |
T TS 90 B fFee 7 S 1 T |

Clause 91 Amendment of section 206CCA
TR HTORT : AT H3T ST, HATE FeEAT 39 IR I |

Amendment made:

Page 72, for lines 26 and 27, substitute—

‘91. In section 206 CCA of the Income-tax Act,—
(i) in sub-section (1), the following proviso shall be inserted with effect from the
1st day of July, 2023, namely:—

“Provided that the rate of tax collection at source under this section shall not

exceed twenty per cent.”;
(ii) in sub-section (3), for the proviso, the following proviso shall be

substituted,’. (39)

(Shrimati Nirmala Sitharaman)
AT TR T3 I8 &
o TS 91, T TR, fIees T 3T &7 |

ORI Tl 8311 |
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&S 91, AT HAMMRIC, ferde § ST ferr 7 |
TS 92 ¥ 123 {97 7 Srs Ry |
AT FHTRT: AT HAT ST, P SR SRl ST |

Motion Re: Suspension of Rule 80 (i)
SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:
“That this House do suspend clause (i) of rule 80 of Rules of Procedure
and Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the

subject matter of the clause to which it relates, in its application to the

Government amendment No. 40" to the Finance Bill, 2023 and that this
amendment may be allowed to be moved.”

HON. CHAIRPERSON : The question is:
“That this House do suspend clause (i) of rule 80 of Rules of Procedure
and Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the

subject matter of the clause to which it relates, in its application to the

*

Government amendment No. 40 to the Finance Bill, 2023 and that this

amendment may be allowed to be moved.”

The motion was adopted.

* Vide amendments list No. 1 circulated on 22.03.2023
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New Clauses 123A and 123B
Amendment made:
Page 85, after line 7, insert—
“123A. In the Customs Act, in section 65, in sub-section (1), for the words
“subject to”, the words, figures and letter “subject to the provisions of
section 65A and” shall be substituted.

123B. After section 65 of the Customs Act, the following section shall be

inserted, namely: —

“65A. (1) Notwithstanding anything to the contrary contained in this Act or the
Customs Tariff Act, 1975, the following provision shall, with effect from such date as
may be notified by the Central Government, apply to goods in relation to which any
manufacturing process or other operations in terms of section 65 may be carried
out, namely:—

(A) the dutiable goods, which are deposited in the warehouse shall be goods
on which the integrated tax under sub-section (7) and the goods and services
tax compensation cess under sub-section (9), of section 3 of the Customs Tariff
Act, 1975 have been paid, and only for the purpose of the duty payable, other
than the said tax and cess paid, such dutiable goods shall be warehoused
goods;

51 of 1975

(B) the dutiable goods shall be permitted to be removed for the purpose of

deposit in the warehouse, where —
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(i) in respect of the goods, an entry thereof has been made by presenting
electronically on the customs automated system, a bill of entry for home
consumption under section 46 and the goods have been assessed to duty
under section 17 or section 18, as the case may be, in accordance with
clause (a) of sub-section (1) of section 15;
(ii) the integrated tax under sub-section (7), and the goods and services
tax compensation cess under sub-section (9), of section 3 of the Customs
Tariff Act, 1975 have been paid in accordance with section 47;
(iif) on removal of the goods from another warehouse in terms of section
67, a bill of entry for home consumption under clause (a) of section 68 has
been presented and the integrated tax under sub-section (7), and the
goods and services tax compensation cess under sub-section (9), of
section 3 of the Customs Tariff Act, 1975 have been paid before the goods
are so removed from that other warehouse;
(iv) the provisions of section 59, subject to the following modifications
therein, have been complied with, namely:—

(a) for the words “bill of entry for warehousing”, the words “bill of entry

for home consumption” shall be substituted; and

(b) for the words “amount of the duty assessed”, the words “amount of

duty assessed, but not paid” shall be substituted;
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(C) the duty payable in respect of warehoused goods referred to in clause (A), to
the extent not paid, is paid before the goods are removed from the warehouse in

such manner as may be prescribed.

(2) The provisions of sub-section (1) shall not apply for the purpose of
manufacturing process or other operations in terms of section 65 to dutiable goods
which have been deposited in the warehouse or permitted to be removed for deposit
in the warehouse prior to the date notified under that sub-section.
(3) The Central Government may, if it considers necessary or expedient, and
having regard to such criteria, including but not limited to, the nature or class or
categories of goods, or class of importers or exporters, or industry sector, exempt,
by notification, such goods in relation to which any manufacturing process or other
operations in terms of section 65 may be carried out, as may be specified in the
notification, from the application of this section.”.
(40)
(Shrimati Nirmala Sitharaman)
AT THTRT : 0% T8 &
“feh T S 123 3R 123, faee 9 Sirs g o1y 1”
IR Tl §31T |
U e 123F 31k 1237 T8 7 Srs Ry v |
TS 124 foerge 7 S foam T |
... (TTYTT)
A FHTRT : AR 55T S, PURIT IRRATd IRRIT 1T |




24.03.2023 886

Motion Re: Suspension of Rule 80 (i)
SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of Procedure
and Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the
subject matter of the clause to which it relates, in its application to the
Government amendment No. 41* to the Finance Bill, 2023 and that this
amendment may be allowed to be moved.”

HON. CHAIRPERSON: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of Procedure
and Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the

subject matter of the clause to which it relates, in its application to the

Government amendment No. 41" to the Finance Bill, 2023 and that this
amendment may be allowed to be moved.”
The motion was adopted.
New Clauses 124A and 124B
Amendment made:
Page 85, after line 28, insert—
“124A. In the Customs Act, in section 157, in sub- Amendment of
section (2), after clause (c), the following clause shall be section 157.

inserted, namely:—

* Vide Amendments list No.1 circulated on 22.03.2023.
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‘(ca) the manner and conditions for
payment of duty and removal of goods

under clause (C) of sub-section (1) of

section 65A;".

124B. In the Customs Act, in section Amendment of
159, after the figures “43,”, the figures and section 159.
letter “65A,” shall be inserted.’. (41)

(Shrimati Nirmala Sitharaman)

AR AT : 0% I8 &
“foh Y TS 124 IR 1243, fI9ge 5 s ey oMy 1”
IR T 1] §31T |
U S 124% 31 124% fI8ge 7 Sre w7y |
TS 125 foere 7 S foam T |

... (TGYF)

Clause 126 Amendment of First Schedule

TR AHTART : A1 AT ST, HATE G 42 IR I |

Amendment made:

Page 86, after line 28, insert—

“(d) with effect from the 1st April, 2023, be also amended in the manner specified in
the Seventh Schedule.”. (42)

(Shrimati Nirmala Sitharaman)
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AT THTRT : U9 T8 &
“fo5 TS 126, FT FIerE, g 5 e fear S 1
IR, Tiepe] ST |
S 126, JoIT FANG, e A Sire f&am mi |
G 127 ¥ 130 foerre & S fir 1 |

... (TG

Clause 131 Substitution of new section for section 23
TR SAHTART : AT H3T Sf, FATER AT 43 TR DI |
Amendment made:
Page 88, for lines 1 to 20, substitute— Amendment of
“131. In section 23 of the Central Goods and Services section 23.
Tax Act, for sub-section (2), the following sub-section
shall be substituted and shall be deemed to have been
substituted with effect from the 1% day of July, 2017,
namely: —
(2) Notwithstanding anything to the contrary contained in sub-section (1) of
section 22 or section 24, the Government may, on the recommendations of
the Council, by notification, subject to such conditions and restrictions as

may be specified therein, specify the category of persons who may be

exempted from obtaining registration under this Act.”.  (43)

(Shrimati Nirmala Sitharaman)
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qER TR : 7 I8 &
“feh S 131, AT TN, ferIep &r 3T & |”
IR Tiepel ST |
S 131, FAT FNfed, fdeen & Sre fear i |
... (cTggm)
A FHTRT : AR 55T S, PURIT IRRATd IR 1T |

Motion Re: Suspension of Rule 80 (i)
SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:
“That this House do suspend clause (i) of rule 80 of Rules of Procedure
and Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the

subject matter of the clause to which it relates, in its application to the

Government amendment No. 44" to the Finance Bill, 2023 and that
this amendment may be allowed to be moved.”

HON. CHAIRPERSON: The question is:
“That this House do suspend clause (i) of rule 80 of Rules of Procedure
and Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the

subject matter of the clause to which it relates, in its application to the

* Vide Amendments list No.1 circulated on 22.03.2023.
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Government amendment No. 44* to the Finance Bill, 2023 and that this
amendment may be allowed to be moved.”

The motion was adopted.
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New Clause 131A

Amendment made:
Amendment

of section 30.
Page 88, after line 20, insert—

“131A. In section 30 of the Central Goods and Services Tax Act, in sub-
section (1), —
(a) for the words “the prescribed manner within thirty days from the date of
service of the cancellation order:”, the words “such manner, within such time
and subject to such conditions and restrictions, as may be prescribed.” shall be
substituted;

(b) the proviso shall be omitted.’. (44)

(Shrimati Nirmala Sitharaman)

AT THTRT : U9 T8 &
“foh T TS 131, faere 5SS foar Sy 1
IR T 1] §3TT |
T TS 131 T8I A SIS T 77 |
TS 132 A 137 I8 & Sie fu v |
... (g )

AR AT AT HT SfY, PoIT IR SRl HIfTY |

Motion Re: Suspension of Rule 80 (i)

SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:
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“That this House do suspend clause (i) of rule 80 of Rules of Procedure
and Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the

subject matter of the clause to which it relates, in its

application to the Government amendment No. 45" to the Finance Bill,
2023 and that this amendment may be allowed to be moved.”
HON. CHAIRPERSON : The question is:
“That this House do suspend clause (i) of rule 80 of Rules of Procedure
and Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the
subject matter of the clause to which it relates, in its application to the
Government amendment No. 45* to the Finance Bill, 2023 and that this
amendment may be allowed to be moved. ”
The motion was adopted.
New Clauses 137A, 137B, 137C, 137D, 137E, 137F and 137G
Amendment made:

Page 90, after line 8, insert—

‘“137A. In section 62 of the Central Goods and Amendment
Services Tax Act, in sub-section (2), — of section
62.

(a) for the words “thirty days”, the words “sixty days”

* Vide Amendments list No. 1 circulated on 22.3.2023.
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shall be substituted;

(b) the following proviso shall be inserted, namely: —

“Provided that where the registered person fails to
furnish a valid return within sixty days of the
service of the assessment order under sub-section
(1), he may furnish the same within a further
period of sixty days on payment of an additional
late fee of one hundred rupees for each day of
delay beyond sixty days of the service of the said
assessment order and in case he furnishes valid
return within such extended period, the said
assessment order shall be deemed to have been
withdrawn, but the liability to pay interest under
sub-section (1) of section 50 or to pay late fee
under section 47 shall continue.”

137B. For section 109 of the Central Goods and Substitution
of section

Services Tax Act, the following section shall be 109

substituted, namely: —
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“109. (1) The  Govermnment  shall, on the
recommendations of the Council, by notification,

establish with effect from such date as may be specified

therein, an Appellate Tribunal known as the Goods and

Services Tax Appellate Tribunal for hearing appeals

against the orders passed by the Appellate Authority or

the Revisional Authority.

(2) The jurisdiction, powers and authority conferred on the

Appellate Tribunal shall be exercised by the Principal

Bench and the State Benches constituted under sub-

section (3) and sub-section (4).

(3) The Government shall, by notification, constitute a

Principal Bench of the Appellate Tribunal at New Delhi

which shall consist of the President, a Judicial Member,

a Technical Member (Centre) and a Technical Member

(State).

(4) On the request of the State, the Government may, by
notification, constitute such number of State Benches
at such places and with such jurisdiction as may be
recommended by the Council, which shall consist of
two Judicial Members, a Technical Member (Centre)

and a Technical Member (State).

894
Constitution
of Appellate
Tribunal
and
Benches
thereof.
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(5) The Principal Bench and the State Bench shall hear
appeals against the orders passed by the Appellate
Authority or the Revisional Authority:

Provided that the cases in which any one of the
issues involved relates to the place of supply, shall be
heard only by the Principal Bench.

(6) The President shall, from time to time, by a
general or special order, distribute the business of the
Appellate Tribunal among the Benches and may
transfer cases from one Bench to another.

(7) The senior-most Judicial Member within the State
Benches, as may be notified, shall act as the Vice-
President for such State Benches and shall exercise
such powers of the President as may be prescribed,
but for all other purposes be considered as a Member.

(8) Appeals, where the tax or input tax credit
involved or the amount of fine, fee or penalty
determined in any order appealed against, does not
exceed fifty lakh rupees and which does not involve
any question of law may, with the approval of the
President, and subject to such conditions as may be

prescribed on the recommendations of the Council, be
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heard by a single Member, and in all other cases, shall
be heard together by one Judicial Member and one
Technical Member.

(9) If, after hearing the case, the Members differ in their
opinion on any point or points, such Member shall state
the point or points on which they differ, and the
President shall refer such case for hearing,—

(@) where the appeal was originally heard by
Members of a State Bench, to another Member of
a State Bench within the State or, where no such
other State Bench is available within the State, to
a Member of a State Bench in another State;

(b) where the appeal was originally heard by
Members of the Principal Bench, to another
Member from the Principal Bench or, where no
such other Member is available, to a Member of
any State Bench, and such point or points shall be
decided according to the majority opinion
including the opinion of the Members who first
heard the case.

(10) The Government may, in consultation with the

President, for the administrative efficiency, transfer



24.03.2023 897

Members from one Bench to another Bench:
Provided that a Technical Member (State) of a
State Bench may be transferred to a State Bench only
of the same State in which he was originally appointed,
in consultation with the State Government.
(11) No act or proceedings of the Appellate Tribunal
shall be questioned or shall be invalid merely on the
ground of the existence of any vacancy or defect in the
constitution of the Appellate Tribunal.”
137C. For section 110 of the Central Goods and Substitution of
Services Tax Act, the following section shall be new section for
substituted, namely: — section 110.
“110. (1)A person shall not be qualified for appointment  President and
as— Members of
(a) the President, unless he has been a Judge Appellate
of the Supreme Court or is or has been the Chief Tribunal, their
Justice of a High Court; qualification,
(b)  aJudicial Member, unless he — appointment,
(1) has been a Judge of the High Court; conditions of
or service, etc.
(i)  bhas, for a combined period of ten

years, been a District Judge or an Additional
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District Judge;

(c) a Technical Member (Centre), unless he is
or has been a member of the Indian Revenue
(Customs and Indirect Taxes) Service, Group A, or
of the All India Service with at least three years of
experience in the administration of an existing law
or goods and services tax in the Central
Government, and has completed at least twenty-
five years of service in Group A;

(d) a Technical Member (State), unless he is or
has been an officer of the State Government or an
officer of the All India Service, not below the rank
of Additional Commissioner of Value Added Tax or
the State goods and services tax or such rank, not
lower than that of the First Appellate Authority, as
may be notified by the concerned State
Government, on the recommendations of the
Council and has completed twenty-five years of
service in Group A, or equivalent, with at least
three years of experience in the administration of
an existing law or the goods and services tax or in

the field of finance and taxation in the State
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Government:

Provided that the State Government may, on
the recommendations of the Council, by
notification, relax the requirement of completion of
twenty-five years of service in Group A, or
equivalent, in respect of officers of such State
where no person has completed twenty-five years
of service in Group A, or equivalent, but has
completed twenty-five years of service in the
Government, subject to such conditions, and till
such period, as may be specified in the notification.

(2) The President, Judicial Member, Technical Member
(Centre) and Technical Member (State) shall be
appointed or re-appointed by the Government on the
recommendations of a Search-cum-Selection Committee
constituted under sub-section (4):

Provided that in the event of the occurrence of any
vacancy in the office of the President by reason of his
death, resignation or otherwise, the Judicial Member or,
in his absence, the senior-most Technical Member of the
Principal Bench shall act as the President until the date

on which a new President, appointed in accordance with

899
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the provisions of this Act to fill such vacancy, enters upon
his office:

Provided further that where the President is unable
to discharge his functions owing to absence, illness or
any other cause, the Judicial Member or, in his absence,
the senior-most Technical Member of the Principal
Bench, shall discharge the functions of the President until
the date on which the President resumes his duties.

(3) While making selection for Technical Member (State)
of a State Bench, first preference shall be given to
officers who have worked in the State Government of the
State to which the jurisdiction of the Bench extends.
(4) (a) The Search-cum-Selection Committee for
Technical Member (State) of a State Bench shall consist
of the following members, namely: —
(1) the Chief Justice of the High Court in
whose jurisdiction the State Bench is
located, to be the Chairperson of the
Committee;
(i)  the senior-most Judicial Member in
the State, and where no Judicial Member is

available, a retired Judge of the High Court

900



24.03.2023

(b)

in whose jurisdiction the State Bench is
located, as may be nominated by the Chief
Justice of such High Court;

(i)  Chief Secretary of the State in which
the State Bench is located;

(iv) one Additional Chief Secretary or
Principal Secretary or Secretary of the State
in which the State Bench is located, as may
be the nominated by such State
Government, not in-charge of the
Department responsible for administration of
State tax; and

(v)  Additional Chief Secretary or Principal
Secretary or Secretary of the Department
responsible for administration of State tax, of
the State in which the State Bench is located
— Member Secretary; and

the Search-cum-Selection Committee for all

other cases shall consist of the following members,

namely:—

(i)

the Chief Justice of India or a Judge of

Supreme Court nominated by him, to be the

901
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Chairperson of the Committee;

(ii)

Secretary of the Central Government

nominated by the Cabinet Secretary — Member;

(i)

Chief Secretary of a State to be nominated

by the Council— Member;

(iv) one Member, who—

(v)

(A) in case of appointment of a President
of a Tribunal, shall be the outgoing President
of the Tribunal; or

(B) in case of appointment of a Member of
a Tribunal, shall be the sitting President of
the Tribunal; or

(C) in case of the President of the Tribunal
seeking re-appointment or where the
outgoing President is unavailable or the
removal of the President is being considered,
shall be a retired Judge of the Supreme
Court or a retired Chief Justice of a High
Court nominated by the Chief Justice of
India; and

Secretary of the Department of Revenue in

the Ministry of Finance of the Central Government

902
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— Member Secretary.
(5) The Chairperson shall have the casting vote and the
Member Secretary shall not have a vote.
(6) Notwithstanding anything contained in any judgment,
order, or decree of any court or any law for the time being
in force, the Committee shall recommend a panel of two
names for appointment or re-appointment to the post of
the President or a Member, as the case may be.
(7) No appointment or re-appointment of the Members of
the Appellate Tribunal shall be invalid merely by reason
of any vacancy or defect in the constitution of the Search-
cum-Selection Committee.
(8) Notwithstanding anything contained in any judgment,
order, or decree of any court or any law for the time being
in force, the salary of the President and the Members of
the Appellate Tribunal shall be such as may be
prescribed and their allowances and other terms and
conditions of service shall be the same as applicable to
Central Government officers carrying the same pay:

Provided that neither the salary and allowances nor
other terms and conditions of service of the President or

Members of the Appellate Tribunal shall be varied to their

903
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disadvantage after their appointment:

Provided further that, if the President or Member
takes a house on rent, he may be reimbursed a house
rent higher than the house rent allowance as are
admissible to a Central Government officer holding the
post carrying the same pay, subject to such limitations
and conditions as may be prescribed.

(9) Notwithstanding anything contained in any judgment,
order, or decree of any court or any law for the time being
in force, the President of the Appellate Tribunal shall hold
office for a term of four years from the date on which he
enters upon his office, or until he attains the age of sixty-
seven years, whichever is earlier and shall be eligible for
re-appointment for a period not exceeding two years.

(10) Notwithstanding anything contained in any judgment,
order, or decree of any court or any law for the time being
in force, the Judicial Member, Technical Member (Centre)
or Technical Member (State) of the Appellate Tribunal
shall hold office for a term of four years from the date on
which he enters upon his office, or until he attains the age
of sixty-five years, whichever is earlier and shall be

eligible for re-appointment for a period not exceeding two

904
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years.

(11) The President or any Member may, by notice in
writing under his hand addressed to the Government,
resign from his office:

Provided that the President or Member shall
continue to hold office until the expiry of three months
from the date of receipt of such notice by the Government
or until a person duly appointed as his successor enters
upon his office or until the expiry of his term of office,
whichever is the earliest.

(12) The Government may, on the recommendations of
the Search-cum-Selection Committee, remove from the
office President or a Member, who—

(@) has been adjudged an insolvent; or

(b) has been convicted of an offence which

involves moral turpitude; or

(c) has become physically or mentally incapable

of acting as such President or Member; or

(d) bhas acquired such financial or other interest

as is likely to affect prejudicially his functions as

such President or Member; or

(e) has so abused his position as to render his

905
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continuance in office prejudicial to the public

interest:

Provided that the President or the Member shall
not be removed on any of the grounds specified in
clauses (d) and (e), unless he has been informed of the
charges against him and has been given an opportunity
of being heard.

(13) The Government, on the recommendations of the
Search-cum-Selection Committee, may suspend from
office, the President or a Judicial or Technical Member in
respect of whom proceedings for removal have been
initiated under sub-section (12).

(14) Subject to the provisions of article 220 of the
Constitution, the President or other Members, on ceasing
to hold their office, shall not be eligible to appear, act or
plead before the Principal Bench or the State Bench in
which he was the President or, as the case may be, a

Member.”

137D. For section 114 of the Central Goods and Services Tax

Act, the following section shall be substituted, namely: —

906

Substitution

section for

section 114.
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“114. The President shall exercise such financial and
administrative powers over the Appellate Tribunal as may be

prescribed.”

137E. In section 117 of the Central Goods and Services Tax
Act, —
(a) in sub-section (1), for the words “State Bench or Area
Benches”, the words “State Benches” shall be
substituted;
(b) in sub-section (5), in clauses (a) and (b), for the
words “State Bench or Area Benches”, the words “State
Benches” shall be substituted.
137F. In section 118 of the Central Goods and Services Tax
Act, in sub-section (1), in clause (a), for the words “National
Bench or Regional Bench”, the words “Principal Bench” shall
be substituted.
137G. In section 119 of the Central Goods and Services Tax
Act,—
(a) for the words “National or Regional Benches”, the
words “Principal Bench” shall be substituted;
(b) for the words “State Bench or Area Benches”, the

words “State Benches” shall be substituted.’. (45)
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(Shrimati Nirmala Sitharaman)

HE--T 9T : UN T8 &
“f5 AU TS 137 P, 137 &, 137 T, 1379, 137 S, 1379
3R 137 B, fIdge & ke feu o] 1”7

ORI Tl 8311 |

T EE 137 B, 137 T, 137 7T, 137 °, 137 §, 137 T 3R 137 B,

frerye J Sirg fol 1Y |
TS 138 ¥ 144 fdee 4 WIS o T |
... (ETGET)
AT AT : HEHR ST S, HOT IR IRl DI |

Motion Re: Suspension of Rule 80 (i)

SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:

908

“That this House do suspend clause (i) of rule 80 of Rules of Procedure

and Conduct of Business in Lok Sabha in so far as it requires that an

amendment shall be within the scope of the Bill and relevant to the

subject matter of the clause to which it relates, in its application to the

Government amendment No. 46* to the Finance Bill, 2023 and that this

amendment may be allowed to be moved.”

HON. CHAIRPERSON: The question is:

* Vide Amendments list No. 1 circulated on 22.3.2023.
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“That this House do suspend clause (i) of rule 80 of Rules of Procedure
and Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the
subject matter of the clause to which it relates, in its application to the
Government amendment No. 46* to the Finance Bill, 2023 and that this
amendment may be allowed to be moved. ”
The motion was adopted.
New Clauses 144A and 144B
Amendment made:
Page 93, after line 10, insert—
“144A. In section 13 of the Integrated Goods and Services Amendment
Tax Act, sub-section (9) shall be omitted. of section 13.
Goods and Services Tax (Compensation to States) Act
144B. In the Schedule to the Goods and Services Tax 15 of 2017.
(Compensation to States) Act, 2017 ,— Amendment
(a) in serial number 1, for the entry in column (4) of Schedule.
occurring against tariff item 2106 90 20, the entry “fifty-
one per cent. Of retail sale price per unit” shall be
substituted;
(b) in serial number 2, for the entry in column (4)
occurring against Chapter 24, the entry “Four thousand

one hundred and seventy rupees per thousand sticks
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1.

or two hundred and ninety per cent. Ad valorem or a
combination thereof, but not exceeding four thousand
one hundred and seventy rupees per thousand sticks
plus two hundred and ninety per cent. Ad valorem or
hundred per cent. Of retail sale price per unit”’ shall be
substituted;

(c) the following Explanation shall be inserted at the

end, namely:—

‘Explanation.— For the purposes of this Schedule, —

“retail sale price” means the maximum price at which
the concerned goods in packaged form may be sold to
the ultimate consumer and includes all taxes, local or
otherwise, freight, transport charges, commission
payable to dealers, and all charges towards
advertisement, delivery, packing, forwarding and the
like and the price is the sole consideration for such
sale:
Provided that where the provisions of the
Legal Metrology Act, 2009or the rules made
thereunder or any other law for the time being
in force require to declare on the package, the

retail sale price excluding any taxes, local or

1 of 2010.
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otherwise, the retail sale price shall be
construed accordingly;

2. where on the package of any concerned goods more
than one retail sale price is declared, the maximum of
such retail sale prices shall be deemed to be the retall
sale price;

3. where the retail sale price, declared on the package of
any concerned goods at the time of its clearance from
the place of manufacture, is altered to increase the
retail sale price, such altered retail sale price shall be
deemed to be the retail sale price;

(iv) where different retail sale prices are declared on
different packages for the sale of any concerned
goods in packaged form in different areas, each
such retail sale price shall be the retail sale price for
the purposes of determination of the rate of cess for
the said goods intended to be sold in the area to
which the retail sale price relates.’. (46)

(Shrimati Nirmala Sitharaman)

AR FHTIRT : T T8 5 -
o T TS 144 & 3IR 144 T, e 7 S Iy g 17
IR Tl §31T |
T TS 144 P 3R 144 T, [T990 4 S A T |
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TGS 145 ¥ 153 Iy & S i R |

... (Tg4gT)
Clause 154 Amendment of Act 58 of 2002
TTTARE HTART @ A1 H3T SfY, HRTE GeaT 47 I DI |

Amendment made:

Page 96, lines 32, for “30th day of September, 2023”, substitute “31st day of

March, 2025”. (47)

(Shrimati Nirmala Sitharaman)
AT AT : U9 I8 8
% T 154, AT FN, [I8aes or 3T 1"
IR Tl G311 |
G 154, JoIT AR e 5 s foar 1 |
... (STIYT)

AR @HTART : AR ST S, U IReTd IR hIfoT |

Motion Re: Suspension of Rule 80 (i)
SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:
“That this House do suspend clause (i) of rule 80 of Rules of Procedure
and Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the

subject matter of the clause to which it relates, in its application to the
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Government amendment No. 48" to the Finance Bill, 2023 and that this
amendment may be allowed to be moved.”
HON. CHAIRPERSON: The question is:
“That this House do suspend clause (i) of rule 80 of Rules of Procedure
and Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the
subject matter of the clause to which it relates, in its application to the
Government amendment No. 48* to the Finance Bill, 2023 and that this
amendment may be allowed to be moved. ”
The motion was adopted.
New Clause 155
Amendment made:
Page 96, after line 32, the following shall be inserted,
namely:—
“PART VIII
AMENDMENTS TO THE FINANCE (NO. 2) ACT, 2004
Amendment of Act ‘155. In the Finance (No. 2) Act, 2004, in section 98, in
23 of 2004. the Table, in serial number 4, in column (2)—
(i) against entry (a), in column (3), for the figures and
words “0.017 per cent.”, the figures and words “0.021 per

cent.” shall be substituted; and

* Vide Amendments list No. 1 circulated on 22.3.2023.
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(ii) against entry (c), in column (3), for the figures and
words “0.01 per cent.”, the figures and words “0.0125
per cent.” shall be substituted.’. (48)

(Shrimati Nirmala Sitharaman)

AR AHTIRT : T T8 5 -
“fop T TS 155, {48 9 e g = 17
IR Tl §31T |
T ES 155 {48 5 Sirs foam i |

... (TGY)

First Schedule
TTTART AHTART @ JFH1T H3T Sf, FeTe G149 J 60 YRR DI |

Amendments made:

Page 106, line 17, for “10”, substitute “20”. (49)
Page 106, line 33, for “10”, substitute “20”. (50)
Page 107, line 3, for “10”, substitute “20”. (51)

Page 107, for lines 25 and 26, substitute,—
“(M) on the income by way of dividend, 10 per
referred to in the proviso to sub-clause (A) cent.;
of clause (a) of sub-section (1) of section
115A

(N) on the income by way of dividend 20 per
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other than the income referred to in sub- cent.;
item (b)(i)(M)
(O) on the whole of the other income 30 per
cent.;”.
(52)
Page 107, line 35, for “10”, substitute “20”. (53)
Page 108, line 10, for “10”, substitute “20”. (54)
Page 108, line 25, for “10”, substitute “20”. (55)
Page 109, for lines 17 and 18, substitute,—
“(L) on the income by way of dividend, 10 per
referred to in the proviso to sub-clause (A) cent.;
of clause (a) of sub-section (1) of section
115A
(M) on the income by way of dividend 20 per
other than the income referred to in sub- cent,;
item (b)(ii)(L)
(N) on the whole of the other income 30 per
cent.;”.
(56)
Page 110, line 16, for “10” substitute “20”. (57)
Page 111, line 4, for “10”, substitute “20”. (58)
Page 111, line 21, for “10”, substitute “20”. (59)
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Page 111, for lines 35 and 36, substitute,—
“(xii) on the income by way of dividend, 10 per
referred to in the proviso to sub-clause (A) cent.;
of clause (a) of sub-section (1) of section
115A
(xiii) on the income by way of dividend 20 per

other than the income referred to in sub- cent.;

item (b)(xii)

(xiv) on the whole of the other income 40 per
cent.;”.
(60)

(Shrimati Nirmala Sitharaman)
AR AHTORT : T4 T8 &
IR T 1] §31T |
UGl SIS, AT ANer, fIere 3 S &1 78 |

... (TGY)

Second Schedule
TR ATART @ 211 G b, ST, T 31T HRTe HRT 78 IRl el dTe] 87

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, | beg to move:

“Page 127, for line 7, substitute-
‘(1) in chapter 8, for the entry in column (4) occurring against

tariff item 0801 31 00, the entry “Nil” shall be substituted;
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(1a) in chapter 28, for the entry in column (4) occurring against
tariff item 2823 00 10, the entry “25%” shall be substituted;

(1aa) in chapter 29,-".” (78)

TR ATART @ 31 H &1 O, . Weemsiet SR GOl STIRTel 5 Ul H2TeT AT 78 Bl
T o HET HAIaT & foTq T § |
NG HIST P [oTU I T ST Il 83l

AT WHTORT : IH T8 6
“feb SERY STIREel faeies &1 ST I 17
IR T 1] §31T |
T I 8 5 S & 7 |
IR SRl foreRep A g &1 T |

... (TG

Fourth Schedule
TTRT AHTART : A1 H3 T Sf, FeTe G161 J 63 U DI |
Amendments made:
Page 135, line 12, after "mixtures of”, insert
“unroasted cereal flakes and roasted cereal flakes or
swelled cereals”. (61)
Page 136, line 17, for “7.5%, substitute “10%”. (62)

Page 140, line 36, for "Furnishing", substitute
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"Finishing". (63)
(Shrimati Nirmala Sitharaman)
AT WHTORT : IH T8 6
“fop <itelt ST, JAT ALNTR, fI&Ie 1 3FT & I”
IR, Tl ST |
el STRTl, oI Hefer, faere A S &1 78 |
el 3R B3t STl faeRme A s &1 7S |

... (TTYT)
Seventh Schedule (New)
TTART AHTAT: AT AT ST, FLTe AT 64 HRIT DI |
Amendment made:
Page 147, after line 15, insert—
“THE SEVENTH SCHEDULE
[See section 126 (d)]
In the First Schedule to the Customs Tariff Act, in Chapter 90, —
(i) for the entry in column (4) occurring against tariff item
902214 10, the entry “15%” shall be substituted;
(ii) for the entry in column (4) occurring against tariff item
902214 20, the entry “15%” shall be substituted;
(iii) for the entry in column (4) occurring against tariff item
902214 90, the entry “15%” shall be substituted.” (64)

(Shrimati Nirmala Sitharaman)

AT QUTIfT: T I8 &
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“fp ATt STIREEh (7S), fagge F e &S |
IR T 1] §31T |
ATl S (S) faere 5 Wi &1 T |

... (TGYF)

Clause 1
TTTART AHTART: A1 FAT S, GeTe HET 1 IR Iffg |
Amendment made:
Page 1, for lines 6 and 7, substitute—
“(2) Save as otherwise provided in this Act,-
1. Sections 2 to 122 shall come into
force on 1% day of April, 2023;
2. Sections 123 to 144B shall come into
force on such date as the Central
Government may, by notification in
the Official Gazette, appoint.”.
(1)
(Shrimati Nirmala Sitharaman)
T AUTIfT : U9 T8 8
& G 1, TN FAIRQ, ferdes o7 3T a7 1"
IR, Tl G311 |
TGS 1, T Fea, foere o S foar mm |
SRR I3 iR feRIe &1 R AT fades ¥ S Ry Y |

... (TG




24.03.2023 920

SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:

“That the Bill, as amended, be passed.”

HESIT A9TIf : U9 I8 &:
“fp freraes, e genfera, i faam ST 1”

ORI el 8311 |

... (FFET)
TR TR : AR GERoT, S fo afmoet fafed & o g9 fees o 20 1 @s
SIS TV & | Sy H fFcier <l & fob URarcl! Trel T IuThe! bl qadaR Y: $hHIch R
foram ST SR STei-STet Sufére &, faege J aiRort afRedH & fofg ST |

... (TGYF)

AT AHTULT : 99T Y pRiaE! AR, i 27 319, 2023 BT UTd: 11 §97 db & 1T
I HT AT |

12.45 hrs

The Lok Sabha then adjourned till Eleven of the Clock on
Monday, March 27, 2023 / Chaitra 6, 1945 (Saka)
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